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LEGISLATIVE ASSEMBLY.
Wednesday, 28th March, 1934. ‘

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honourable Sir Shanmukham
Chetty) in the Chair.

QUESTIONS AND ANSWERS.

DISCHARGES IN THE BHURKUNDA COLLIERY.

564, *Pandit Satyendra Nath Sen: (¢) Were there any case or cases of
discharge in Bhurkunda Colliery in Apri! and May, 1933? If so, how
many, and what were the circumstances relating o each?

(b) Were the discharges made for the .purpose of reduction? If so,
were the prescribed rules for reduction stirictly followed in those cases?
If not, are Government prepared to set the matters right?

Mr. P. BR. Rau: I have called for information and will lay a reply on the
table of the House in dve course. :

INCONVENIENCRS TO LoNG DISTANOE jRAn.wur PASSENGERS.

565. *Pandit Satyendra Nath Sen: (q) Are Government aware that
Railway journeys for long distance passengers generally become very in-
convenienc owing to the following among other facts:

(i) rush of passengers,

(ii) constant vexation owing to ingress and egress of passengers,
and

(iii) greater possibilitv of the presence of cheats in the compart-
ments?

(b) Have the Railway Board received any scheme from one Mr. H. C.
Dev, regarding facilities for long distance passengers? If so, what are
the suggestions contained in it?

(c) Are the Railway Board inclined to accept them? If not, why not?

llr.' P. R. Ran: (a) Government recognise that there are certain
inconveniences which are inseparable from a long distance journey in any
public conveyance.l

(b) and (c). I understand a letter was received from Mr. Dev by the
Railway Board in 1931, The main suggestion contained therein, so far as

( 2861 ) A
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I can gather from the papers in the Railway Board's office, which. do not
contain a copy of the letter in question, was the segregation of long distance
passengers in separate compartments in through trains. This proposal was
considered impracticable because it was liable to result in some carriages
being overcrowded and other running practically empty and it was impossible
to compel long distance passengers to travel in the particular compartments
of the train reserved for them.

Pandit Satyendra Nath Sen: Is it not a fact that a special carriage for
Dehra Dun is attached to some of the important trains that leave Howrah ?

Mr. P. R. Rau: Yes, Sir. The Honourable Member is doubtless aware
that railway administrations do whatever they can in this matter.

Dr. Ziauddin Ahmad: Sir, before I ask this question, I should like to
know whether I would be constitutionally right in asking it. According to
our rules, questions are to be asked in the first hour 6f the day’s meeting,
but this is really a continuation of the meeting held today which was
adjcurned to meet again ‘today’ at cleven. So this is not the first hour of
today’s megting, and I do not think questions can be asked now.

Mr. President (The Honourable Sir Shanmukham Chetty): The Honour-
able Member can ask the question if he wants.

SENDING OF ADVANOR COPIES OF APPEALS TO THE RAILWAY BOARD.

566. *Dr. Ziauddin Ahmad: (a) Is it a fact that a circular letter has
been issued, prohibiting the railway employees from sending an sdvance
copy of their appeals to the Railway Board ?

(b) If 8o, will Government be pleased to state the method by which
they can find out whether the appeals tendered by the staff have or have
not been withheld by the Agent or any subordinate officer? '

(c) Do Governmens yropose to take disciplinary action against officers
who withhold such appeals without bringing them to the notice «f the
Railway Board? If so, what?

Mr. P. R. Rau: (a) The circular in question, a copy of which T lay on
the table of the House, pointed out that as no action is taken on advanoe
copies they serve no useful purpose and only occasion unnecessary clerical
work. The Railway Board asked that instructions may be issued that the
practice of sending advance copies of appeals should be discontinued.

(b) The rules provide that when an appeal is withheld the appellant
should be informed of the fact with reasons for it and a quarterly statement
of appeals so withheld, except for the reason that the appeal is to an
authority to whom no appeal lies, ghall he submitted to the authority to’
whom such appeals were addressed.

(¢) Tf any breaches of these rules are brought to_the notice of (fovern-
ment, they will be taken serious notice of.
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No. 2035-E. G,
GOVERNMENT OF INDIA.
RAILWAY DEPARTMENT,

(Barwway Boarp.)

Dated New Delhi, the 1st September, 1988.

To
The Agents,
North Western, East Indian, Eastern Bengal, Great Indian Peninsula and
Burma Railways.
Dear S8ir,

Tne Reiiway Board have noticed that when appeals are submitted for their consi-
deration, it is becoming the general practice for appellants to transmit advance copies
direct to the Railway Board, bearing the endorsement that the original is be.ng
submitted through the proper channels. I am to point out that, as mo action is takem
on such advance copies, they serve no useful purpose, and only occasion unnecessary
clerical work. The Railway Board therefore consider that the practice of submitting
advance copies of appeals should be discontinped, and I am to ask that instructions
may be issued accordingly. :

Yours faithfully,
(8d.) L. H. KIRKNESS,
Secretary, Railway Board.

-

D. A.—Nd.
No. 2035-E. G., dated the l1st September, 1933

Copy forwarded for information and guidance to the— .
(1) Central Publicity Officer, Indian State Railways,
52) Chief Mining Engineer, Railway Board,
3) Benior Government Inspectors of Railways, Circles Nos. 1, 4, 5, and 7,
(4) Government Inspectors of Railways, Circles Nos. 2 and 2-A.
(5) Chief Controller of Standardisation,

(8d.) L. H. KTRKNESS,
Secretary, Railway Board.

No. 2035.E. ‘G.. dated the lst September, 1933,

Copy forwarded to the Controller of Railway Accounts, Chief Accounts Officers,
N. W, E. B, E. I, G. I, P, and Burma Railways and Director Railway Clearing
Accounts Office, for information and guidance.

(8d.) BARKAT ALI,

\ for Financial Commissioner, Railways.

APPEALS SENT To His ExXCELLENCY THE VICKROY BY RAILway
EMPLOYEES.

567. *Dr. Ziauddin Ahmad: (a) Is it a fact tLat the appeals sent to
His Excellency the Viceroy by railway employees are sent oy the
Private Secretary to His Excellency the Viceroy to the Railway Board ?

(b) Is it not a fact that such appeals, with a printed memorandum
signed by a subordinate clerk, are sent back to the Agents for disposal?
Can Government give any instance during the last four years in which the.

A2
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Agent sent back these appeals to the Railway Board with any remark of
his own? If so, will Government please lay on the table a statement
giving reference to such' cases?

Mr. P. B. Rau: (a) The procedure in the Railway Department is the
same as in other departments of the Government of India. Appeals or
memorials sent directly to His Excellency the Viceroy are forwarded by the
Private Secretary to the Department concerned for disposal or remarks.

(b) When such an appeal or memorial is forwarded to the Railway Board
for disposal and when an appeal lies to the Reilway Board, it is carefully
considered by the Board before final orders are issued. When under the
rules no appeal lies beyond the Agent, it is ordinarily forwarded to the Agent
for disposal. Such letters are signed by a gazetted Superintendent on behalf
of and under the instructions of the Secretary. When such appeals are
sent by the Railway Board to an Agent for disposal there is no occasion for
the Agent to send them back to the Board with his remarks.

Mr. M. Maswood Ahmad: Do I understand the Honourable Member to
mean that the Railway Board only consider those cases in which an appeal
lies to the Railway Board and that if an appeal does not lie to the Railway
Board, they do not consider it ?

Mr. P. BR. Rau: That is the ordinary practice.

Mr. M. Maswood Ahmad: Then is it not useless to send an appeal to the
Viceroy, because it is not considered by the Railway Board if an appeal
does not lie to them ?

Mr. P. R. Rau: ] am afraid my Honourable friend has got rather mixed
up between the question of appeals and memorials.

Dr. Zisuddin Ahmad: As the intention of an appeal is that some authority
higher than the authority which decided the question should have a kind of
review, if these applications are not read by the Railway Board, but sent
back to the Agent from whose order the appeal is filed, i8 not my Honour-
able friend, Mr. Maswood Ahmad, right in saying that it is useless to send
any kind of memorial to His Excellency ?

Mr. P. R. Rau: ] stated quite plainly that appeals and memorials sent
to His Excellency the Viceroy are forwarded to the Department either for
disposal or remarks.

Dr. Zisuddin Ahmad: May I ask whether these appeals are read by
any Member or Officer of the Railway Board?

Mr. P. R. Rau: Certainly. My Honourable friend put that question to
M.r. Colvin during the Budget debates and got a categorical anawer.

Mr. M. Maswood Ahmad: After remarks are made on these appeals, are
they returned to the Private Becretary to the Viceroy ?

. Mz, P. B. Rau: If remarks are called for, certuinly they would be
returned.
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T LoiT ¥OBR FORWARDING APPEALS OF RAILWAY EMPLOYEES.

668. *Dr. Ziauddin Ahmad: Is there any time limit prescribed within
which the Agent of a Railway or other subordinate officers, must neces-
surily forward the appeal of railway employees to the next lgher
authorities ?

Mr. P. R. Rau: No time limit hus been prescribed as to the forwarding of
appeals regarding an order against which a right of appeal lies.

Dr. Ziauddin Ahmad: Will it be correct to say that the Agent may
withhold an appeal during the whole tenure of s office? '

Mr. P. B. Rau: No, Sir. The rules provide that when an appeal is
withheld, the fact must be communicated to the person appealing, and when
an appeal is decided by the Agent himself, the decision should be commu-
nicated to the person concerned.

Dr. Ziauddin Ahmad: In view of the fact that we have stopped a person
from sending an appeal direct to the Railway Board, what is the method
lett to the tailway Board to determine whether a certain appeal has been
forwarded or withheld? Do the Railway Board demand any kind of state-
ment showing the number of appeals which are lying there ?

Mr. P. BR. Rau: I replied to this question a few minutes ago. There is a
quarterly statement prescribed which shows all the appeals withheld.

" "Mr. M. Maswood Ahmad: Are Government aware that there is great
discontent among the employees about these appeal rules, and do Govern-
ment propose to reconsider them ?

Mr. P. R. Rau: I quite agree with the Honourable Member, and the
Railway Board are quite convinced that it is essential that in any case if
an appeal lies to the Railway Board, the right of appeal should be a reality,
and that all appeals should be carefully considered by the Board. We quite
recognise that 2nd our procedure does in practice give effect to it.

Mr. M. Maswood Ahmad: Do Government propose to consider this
question of appeal rules either in the Local Advisory Committees or in the
Central Advisory Committee, because there is great discontent among the
employees about the present appeal rules?

Mr. P. R. Rau: My Honourable friend has not'stated specifically what
gre the particular rules which he considers are sources of this discontent.

Mr. M. Maswood Ahmad: I think T will not be right in stating those
facts, because I am entitled to ask questions here only, and so my question
is that, in view of so many questions about these appeal rules, is it not
better to consider the question in the Central Advisory Committee as to
how far the rules require any change and how far Government are ready to
amend the rules? .

The Honourable Sir Jogseph Bhore: If my Honourable friend makes that
suggestion and puts it up for consideration at the next meeting of the
Central Advisory Committee, I shall consider whether it should be included

in the agenda oxnot.” ... -
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Dr. Ziauddin Ahmad: Is it not a fact that a deputation of officers of the
East Indian Railway met the Railway Board and mentioned their grievances
about similar practices ? ‘

Mr. P. R. Rau: I have no personal information about it. If my
Honourable friend wants the information, I shall have to ask for notice of
the question.

‘ .
EXAMINATION IN GURMUKHI HELD BY THE POSTMASTER GENERAL, LAHORE.

569. *Sardar Sant Singh: (a) Is it a fact that the Postmaster General,
Post Office, Lahore, held an examination in Gurmukhi on the 22nd October,
1933? 1If so, is it a fact that 75 per cent marks were required for passing
the examination? If so, how many candidates appeared and how many
were declared successful ?

(b) What purpose does this qualification serve in the Post Office?

(¢) Were the examinees required to transliterate the Gurmukhi charac-
ters into Koman characters? If so, with what object?

The Honourable Sir Frank Noyce: (a) to (¢). Enquiry is being made
and a reply will be laid on the table in due course.

PERSONS ARRESTED WRONGLY BY THE DELHI POLICE FOR OERTAIN
ALLEGED OFFENCES.

570. *Mr. 8. @. Jog: (a) Will Government please state the number
of persons the Delhi Police arrested wrongly for certain alleged offences
since the 1st March, 1933 ?

(b) How many of them were let off without being challaned before a
court because the police subsequently found out that they were not the
wanted persons?

The Honourable 8ir Harry Haig: With yvour permission, I will answer
questions Nos. 570 and 571 together. I have made enquiries of the Chief
Commissioner, Delhi, and will lay the result on the tabie in due course.

ARREST OF ONE CAPTAIN G. M. Spxunri BY THR Dara: PoLiox. .

- 1571, *Mr. 8. @. Jog: (¢) Do the Delhi Police arrest respectable persons
after making due enquiries a8 to their identity, etc. ? If not, why not?

(b) Are Government aware that one Captain G. M. Sekhri, A.L.R.O..
B.Sc., M.B.B.8., and a Municipal Commissioner, was arrested by the
Delhi Police on the 25th January, 1934 ?

(c) Are Government aware that he was let off by the police after a
few days as it was found out that he was not the wanted man ?

(d) What is the provision in such cases as to the arrest of a person?
Do the police tally before arrest the identity of the supposed culprit with
the identification details given by the complainant? If not, why not?

(e) Do GGovernment propose to provide for preliminary identification by
police before arresting a person? If not, why not?

(f) s tkere any provision for compensating such persons who are wrongly
arrested, detained and unnecessarily harassed ?

+ For answer to this question, seec answer to ;question No. 570.
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WaEAT EATERS AND RIOE EATERS IN THE FINANCE DEPARTMENT AND IN
THE DEFENCE FOROES AND PoOLICE.

572. *Dr. Ziauddin Ahmad: (a) Will Government be pleased to state
the number of wheat eaters and rice eaters (i) in the IFinunce Department
of the Govérnment of India, and (ii) in the defence forces and police ?

The Honourable Sir Harry Haig: I regret to find that the Government
records are silent on the point. If the Honourable Member wishes to start
research into the subject, I would suggest that he should conduct a census
of the Members of this House.

Mr. K. 0. Neogy: Do I understand the implication of this question to
be that wheat is good for building up brawn, but not brains ?

The Honourable Sir Harry Haig: 1 would suggest that the Honourable
Member addresses his question to the questioner.

Mr. B. Das: If such a census is made, will the statistician also collect
statistics as to how many are herbivorous and how many are carnivorous?

RACE-HORSES IMPORTED INTO INDIA.

573. *Mr. M. Maswood Ahmad: (a) Will Government be pleased to state
(i) the number, and (ii) the value, oi the race-horses imported into India.
from the 1st April, 1981, to the 28th February, 1934°?

(b) Were any or all these horses insured? If 30, wnat was the total
amount of such insurance ?

(c) Was any import duty realised on these race-horses? If so, how
much and at what rate?

The Honourable Sir Joseph Bhore: («) The information asked for is not
available, as race-horseg are not separately recorded in the annual or
monthly Sea-horne Trade Accounts oi British India.

(b) Government have no information.

(¢) No. Import duty is not levied on race-hbrses, all animalg being
admitted free.

Mr. M. Maswood Ahmad: Are Government aware that lakhs of rupees
and even more have been laid on race-horses here, and that this great luxury
is .troubling many people in this country, and do they nropose to impose
any import dutv on these race-horses?

The Honourahble Sir Joseph Bhore: Does my Honourable friend suggest
that this import duty should be levi i a3 & measure of protection fer horses
bred in this country? :

»

Mr M, Maswood Ahmad: I do nol suggest it as a protective measure :
T want to know from my Honourable friend, Sir George Schuster, because
this is his department—the imposition of duty—whether Government pro-
pose to impose an import duty on race-horses which are of large value to
save the poor tax-payer from the burden of heavy taxes ?
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The Honourable. 8ir George Schuster: 1 shall have great pleasure in
congidering my Honourable friend’s suggestion when we go through the
whole of our import duties:

Dr. Ziauddin Ahmad: May. I ask whether Governngent will' not consider
it as a temporary measure t6 give temporary shelter to this particular
industry in India and even to raise the price level to 1931 conditions ?

The Honourable Sir Joseph Bhore: I did not know that my Honourable
friend was so interested in horse-racing. ‘Now that I find where his predilec-
tions lie, I shall certainly consider his suggestion. '

RECRUITMENT OF CLERKS AND COPYHOLDERS IN THE vamm'r or
Inpia PrEss, Nxw Dzrui.

574. *Lieut. Nawab Muhammad Tbrahinf AH Khan: (g) Wil Govern-
ment be pleased to state the method of recruitment of clerks and copy-
holders in the Government of India Press, New Delhi?

() Is it & fact that only those candidates, who have recommendations.
are called by the Manager for interviews and the same candidates are
selected after interview?

(c) Is it a fact that the Manager has already decided to take an under-
graduate in preference to local graduates because he ig the sobi-in-law of
the Secretary of the Works Committee?

(d) Are Government aware that there is great discontent among the
workers of the Government of India Press, New Delhi, owing to the policy
of pleasing the members of the committee by taking their relatives in
Government empioy? '

(e) Is it or is it not a fact that some relations of the Works Committee
have been taken in service of the Press recently?

The Honourable Sir Frank Woyce: (a) The recruitment of clerks is made
with the approval of the Controller of Printing in accordance with a set of
rules which may be seen in his office.

The recruitment of copyholders is made by the Manager of the Press

who, I understand, tests candidates in reading and generally satisfies him-
self that they are suitably qualified.

(b), (c) and (d). No.

(¢) No persons known to be relatives of members of the Works Com-
mittee have been employed recently.

ExuprrioN or PosTAL EMPLOYERS IN BIRAR FROM THE EMEBGENCY
Cur 1Ix Pay.

575. *Mr. 8. 0. Mitra: (a) Have Government received any represents-
tion from the Postal Unions for exempting the postal officials who have
suffered in the Bihar earthquake from the five per cent. emergency cut in
pay?

(b) Do Government propose to consider the cases of the earthquake
sufferers in the Postal Department svrupathetically as regards their out in

psy?
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(c) Is it mot a fact that Government have in some f;tzher Departments,
particularly in the Army Department, exempted from the operation of per-
centage cut in pay several persons on special considerations?

The Honourable 8ir Frank Noyce: (a) Yes.
(b) The matter is receiving the attention of the Director-General.
(c) Yes,

SHORT NOTICE QUESTION AND ANSWER.

IMpoRT OF ForElGN RicE INTO INDIA.

Diwan Bahadur A. Ramaswami Mudaliar: With regard to the state-
ment made by Mr. Bajpai in the course of the debate on the Wheat Import
Duty (Extending) Bill on the 26th February that Government were consider-
ing what action, if any, was necessary to prevent the disturbing influence
of imports of foreign rice on local rice prices, are Government in :: position
to state now what action they have taken ?

Mr. G. S. Bajpai: At the request of the Government of India, His
Majesty’s Government have instructed His Majesty’s Ambassadors in
Paris and Bangkok to make representations urgently to the Governments
concerned that thev should take remedial action.

Mr. B. Sitaramaraju: Has the attention of the Government been drawn
to the following news that the Jananese steamer ‘‘Toho Maru’ steamed
into the Madras Harbour on the 21st March, with 4.500 tons of rice, 400
tons to be landed in Madras and the rest to be distributed in other »arts
~f the coast, and it is further stated that 38,000 tons of Siamese ric> have
been landed in Madras within the last three months—a quantity twice that
of the whole annual importation of foreign rice into this country? Ii that
is a fact, will Government be pleased not to delay further in the matter
but expedite these proceedings as far as possible lest they may be locking
the stable after the horse is stolen ?

Mr. G. S. Baipai: Having a somewhat religious reverence for truth
T avoid newspapers in the morning: but I do hapnen to have information
in my possession which shows that imports in March are considerably lower

than what they were in January.

Mr. B. Sitaramaraju: Has the attention of Government been drawn
to.the whole of the imports of foreien rice for the last three months. and
whether the quantities now imvorted into Madras are far in excess oi the
total amount imvorted into this countrv in a whole _vet}r—-I' gave the
figures for three months—and whether the importg of foreign rice in .that
period do not amount to twice the amount ordinarily imported within a

vesr into this country ?

Mr. 'G. S. Bajpal: That i< a fact: T mvself drew attention to the exces-
cive jmports of rice during the last three months from countries such as
French Indo-China and Siam into this country.

Mr. B. Sitaramaraiu: In view of what 1 stated vesterday, as .the Gov-
ernment rre now considering the action which thev have to take in regard
to imports of foreign rice, what do the Government propose to do with
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regard to the mter-prowncml distribution—particularly with regard to the
importation of rice from Burma and with regard also to the question of an
export duty ?

Mr. President (The Honourable Sir Shanmukham Chetty): That question
does not arise.

Mr. B. Sitaramaraju: I have given short notice of the question and

Mr. President (The Honourable Sir Shanmukham Chetty): Any further
guestion now must arise out of the present question.

Mr. B, Sitaramaraju: I am askiny whether Government, in view of the
fact that as they are only taking action upon the question of foreign im-
ports, sre also going to take further action in regard to inter-provineial
distribution : I gsubmit it is arising out of the question.

Mr. President (The Honourable Sir Shanmukham Chetty): That ques-
tion does not arise on this.

Mr. Vidya Sagar Pandya: Will Government kindly lay on the tahle any
representations made by the Government of Madrss in this matter ?

Mr. G. S. Bajpai: The matter is still under correspondence with the
Government of Madras, and T do not think T would be justified in laying
copies of the papers on the table vet.

Mr. ¥. E. James: Will the Government of Tndia take advantage of the
prescnce of representatives from the Government of Madras and also from
Burma and other affected Provinces next week at the Provincial Crnfer-
ence to discuss this matter with them ?

Mr. G. 8. Bajpal: That is a suggestion which will certainly be considered.

Mr. M, Maswood Ahmad: Will Government please state what is the
amount of rice imported into India in the last three months and in the
financial year 1933-34 for 11 months ?

Mr. G. 8. Bajpal: T gave the figures of imports for the months of
December and Jasnuary in the course of the statement which T made when
the Wheat Import Dutv Bill was under discussion. T ean now zive the
figures for February and March. For the month of February. 15643 tons
and for the month of March up to 15th, it is 12,805 tons.

Mr. M. Maswood Ahmad: Tp to November 1988 ?

Mr. G. 8. Bajpai: Tt was 19.000 tons or 3.000 tons less than for the
corresponding period of 1932.

Mr. X. P. Thampan: The Honourable Member referred to certain re
presentations made by the Government of Madras. Were those reprea~nta-
tions sent after the deputation of some of the Members of -the Vadras
Tem]atm Council and other leading nen of Madras whn wnited on the
Aovernor in this matter. or. hefore that? ... .

. .
- . . B
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Mr. G. S. Bajpai: 1 think that the first“representation of the ¢invern-
went of Madras was certainly received before that deputation. '

Mr. K. P. Thampan: Have Government received any fresh repr:senta-
tion after that?

Mr. G. 8. Bajpai: There nas recently been a representation, but I could
not very well say the date of that representation.

il . .
‘“*Raja Bahadur G. Krishnamachariar: Can the Government inform us the
probable date when a final decision will be arrived at in this matter ?

Mr. @. S. Bajpai: My Honourable friend is asking me really to assume
the role of a prophet, but he will recognise that when we are conducting
negotiationg with foreign powers, it is difficult to fix the precise date for
the termination of those negotiations. But I can assure the Hononurable
Member and the House that we realise the n:cessity of a speedy conclu-
sion of these negotiations.

Mr. K. P. Thampan: May I ask whether the question of import ~f rice
from foreign countries will be given due consideration at the eciromic
conference that meets in early April?

Mr. G. S. Bajpai: My Honourable friend, Mr. James, made that sug-
gestion a little while ago and I said that we would consider that sugg2stion.

Mr. Sitakanta Mahapatra: Will any steps be taken for a _omplete
stoppage of imports of rice ?

Mr. @G. 8. Bajpai: I am safraid that that is a hypothetical question at
this stage, and I cannot give an answer.

»

UNSTARRED QUESTIONS AND ANSWERS.

PROMOTION OF CERTAIN RESERVE CLERKS IN THE ROHILKHAND PosTAL
DIvISION.

245. Mr. M. Maswouod Ahmad: (¢) Will Government please state the
number of the reserve clerks in the Rohilkhand Postal Division who were
appointed as clerks, permanently or officiating, during the period from
April, 1933, to July, 19337
' (b) Is it a fact that according to the present or.ders no official is to be
permanently promoted due to retrenchment? Did any of the reserve
clerks mentioned in part (a) above get promotion as clerk permanently?

(c) Will Government please state the position held by the reserve clerks
mentioned in part (a) above in the gra@ation ‘hst of the reserve
clerks,of the Rohilkhand Division prior to their appointment as clerks ?

(d) Is it & fact that some of the reserve clerks mentioned in part (a)
above superseded about 15 senior reserve clerks of the Division about the
month of June, 1933?

(¢) 1f the reply to part (d) above be _in the aﬂirmat.ive, will Government
please state whether reserve clerks, with equal qualifications gnd fitness
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are appointed as clerks according to their seniority or by selection, and
what were the special considerations in favour of the reserve clerks who
were allowed to supersede a large number of their seniors?

() Do Government propose to issue orders that the reserve clerks who
have superseded their seniors during 1933 should be reverted in order to
give place to those who have been superseded?

(#

The Honourable Sir Frank Noyce: (a) to (). Enquiries are being made

and a reply will be laid on the table in due course.

RETRENCHMENT IN THE UNITED PROVINCES PostAL CIRCLE.

246. Mr. M. Maswood Ahmad: (a) Will Government please state
whether it i8 a fact that under the retrenchment scheme, the officials of
the clerical group who have put in 30 years’ service in the Indian Posts and
Telegraphs Department have to be retrenched before the retrenchment of
those with less than 30 years’ service ?

(b) Will Government please state whether it is a fact that in the United
Provinces Postal Circle some officials of the clerical group (including the
lowest selection grade) who had not completed 30 years’ service prior to
the 31st December, 1933, were ordered to proceed on retrenchment leave
due to the length of service, despite the fact that there were officials in the
same group of clerks who had completed 30 years' service ?

(c¢) Will Government please place on the table a statement showing the
names of officials of the clerical group in the United Provinces Postal
Circle who (i) had completed 30 years’ service prior to the 81st December,
1933, but were retained, and (ii) those who had not completed 30 years’
service but were retrenched ?

(d) Do Government propose to issue orders that those officials who have

put in 30 years’ service should be retrenched and others who have been
forced to go on retrenchment leave be called back ?

The Honourable 8Sir ¥rank Noyce: (a) The fact is substantially as stated
by the Honourable Member but I may explain that retrenchment is made
by selection and that when no official of a particular community having
at least 30 years’ service i8 available it is permissible to retrench one of
that community having less service, in preference to officials of other com-
munities with longer service, 8o a8 to maintain the communal ratio.

(b) and (c). Government have no information and do not consider it
necessary to call for it as there may be such cases for the reasons explained
in the reply to part (a).

(d) In view of the application of the retrenchment rules as explained
in the reply to part (a), Government are not prepared to issue any such
orders as those suggested by the Honourable Member.

RECRUITMENT OF PoSTAL CLERKS,

247. Rao Bahadur M. O. Rajah: Is it a fact that the recruitment
to the clerical staff in the Post Office has been ordered to be made from
the postmea class?

The Honourable Sir Frank Noyce: Qualified men of the postmsn class
have been made eligible for appointment to the Lower Division pof the
- elerical cadre.
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EXAMINATION FOR INSPECTORS IN THE PUNJAB PosTAL CIRCLE.

248. Rao Bahadur M. 0. Rajah: 1Is it a fact that no examination in
the Punjab Postal Circle will be held for the Inspectors this year? If so,
will Government be pleased to state if those candidates of the Post Office
who were last nominated for Inspectors’ examination will be allowed to
sit in the next examination even if they cross the age bar?

The Honourable Sir Frank Noyce: The reply to the first part is in the
affirmative and to the second in the negative.

INDIAN OFFICERS EMPLOYED ON RAILWAYS.

249. Mr. Nabakumar Sing Dudhoria: Will Government be pleased
to state:

(a) the name of the Indian railway which has got an Indian as its
Agent;

(b) the name of the Indian railway which has got an Indian as
its Chief Operating Superintendent;

(c) the name of the Indian railway which has got an Indian as
its Chief Commercial Manager;

(4) the name of the Indian railway which has got an Indian as its
Chief Locomotive Superintendent;

(¢) the name of the Indian railway which has got an Indian as its
Chief Carriage and Wagon Superintendent;

(f) the name of the Indian railway which has got an Indian as its
Chief Engineer;

(9) the name of the Indian railway which has got an Indian as its
Chief Audit and Accounts Officer;

(h) the nume of the Indian ruilway which has got an Indian as its
Chief Controller of Stores; and

(7) the name of the Indian railway which has got an Indian as its
Chief Medical Officer?

Mr. P. R. Rau: Presumably my Honourable friend is referring to State-
owned railways. If so, of the various posts referred to by him, the follow-
ing are at oresent held by Indians—Agent, Eastern Bengal Railway, Chief
Accounts Officers, Great Indian Peninsula, East Indian, Madras and
Southern Mahratta Railways and Chief Medical Officers, East Indian and
Great Indian Peninsula Railways.

* ACTION TAKEN BY AGENT OF THE EAST INDIAN RATLWAY ON CERTAIN
QUESTIONS ASKED IN THE LEGISLATIVE ASSEMBLY.

250. Mr. 8. @. Jog: Is it a fact that Mr. P. R. Rau in reply to
gtarred questions Nos. 1398 and 1399 of the 12th December, 1933, informed
this House that Government have sent copies of these questions to the
Agent, ,East Indian Railway, for such action as he may feel necessary
to take? It so. are Government prepared to enquire and state the nature

of the action taken by the Agent?

Mr. P. R. Rau: The answer to the first part of the question is in the
affirmstive. As regards the second part, Government did not ask for a

report from the Agent.
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STAFPF ENGAGED FOR PAYMENT OF PENSIONS TO ARMY RESERVISTS.

251. Mx. D. K. Lahiri Chaudhury: With referemnce to the credit
of Rs. 2,72,000 in demand No. 23, page 79, under the head ‘‘Pay-
ment of military pensions and subsistence allowance to army reservists’’,
will Government please furnish a statement showing (i) the number of
clerks and other staff engaged for payment of pensions, and (ii) their pay,
pensionary charges, leave provision, cost of stationery, ete.?

The Honourable Sir Frank Noyce: Information is being collected and
will be laid on the table in due course.

CLERKS PERFORMING SAVINGS BANK AND CAsH CERTIFICATE DUTIES IN
CERTAIN PosT OFFICES AND AUDIT OFFICES.

252. Mr. D. K. Lahiri Chaudhury: (a) Will Government please lay on
the table a statement showing the number of clerks engaged on the per-
formance of Savings Bank and Cash Certificate duties in the Post Offices
in the Madras and Burma Circles and the number of clerks engaged in the
Madras Audit Office to audit the work?

(b) Will Government please furnish a statement showing the number
of clerks engaged on Savings Bank and Cash Certificate duties in Bengal
und Assam and Bihar and Orissa Circles, and the number of clerks engaged
in the Calcutta Audit Office to check the work?

The Honourable Sir Frank Noyce: (a) and (b). A statement showing the
number of officials employed in the Madras and Calcutta Audit Offices on
Savings Bank and Cash Certificate work is annexed. Separate figures are
not available in respect of the staff employed in the Post Offices in the
Madras, Burma, Bengal and Assam and Bihar and Orissa Circles for the
performance of Savings Bank snd Cash Certificate work as in most of the
offices the same staff are employed on these as well as on other classes
of work.

Statement showing staff employed on Savings Bank and Cash Oertificate works in the
Madras and Calcutia Audit Offices.

Savings Bank. ; Cash Certificate,

Accounts. | Clerks. | Total | Accounts. | Clerks. | Total.

Madras Audit, 2 | 89 91 9 9
Calcutta Audit | 3 137 140 1 17 18
Office. I

|

STa¥y PERFORMING SAVINGS BANK, CASH CERTIFIOATE AND GOVERNMENT
Seourrry WoRk IN Post OFFIOES AND AUDIT OFFICES.

253. Mr, D. K. Lahiri Chaudhury: (a) Will Government be pleased to
furnish a statement showing the number of (i) supervisors, (ii) clerks, and
(iii) inferior servants engaged in Post Offices and Audit for the
performance of Ssvings Bank, Cash Certificate and Government security
work during the year 1982-38?
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(b) What was the pay, pensionary charges, and cost of leave provision
of the staft in post offices and audit offices, separately?

(¢) What was the proportionate rent for the accommodation of the
department in post offices and in audit offices ?

(d) What was the cost of stationery, printing and contingency?

The Honourable 8Sir Frank Noyce: (a) A statement showing the number
of officials employed in Audit Offices in 1932-33, on Savings Bank, Cash
Certificate and Government Security work is snnexed. Separate figures are
not available in respect of the staff emploved in the Post Offices for the
performance of Savings Bank, Cash Certificate and Government Security
work as in most of the offices the same staff is employed for the performance
of these as well as other classes of work.

(b), (¢) and (). The information relating to the charges incurred in
the Audit Offices is given in another statement annexed. As regards Post
Offices, a separate record is not maintained in respect of such charges.

Statement showing the Staff employed in Audit Offices on Savings Bank. Cash Certificate
and Government Security work durmg 1932-33.

Savings Bank. | Cash Certificate. Gg"""".‘;‘;"‘-‘
& a : T w &
g g £ & 5 g
3 lgl8s T g l5s ,'§ i |68
25|35 |8 28|18 |8 2S5
£ls g2/ 58585525282
o | S \=1 3] ;@ (&) i-—n = :m T = =
Caloutta Audit Office Pafar! afaa’ 11170 1|19} 3]88) 2|63
Delhi Audit Office . .; 3[138! 3i144. 1[27] 1 29| .. ..
Nagpur Audit Office . .2/ 981 2100 1133} 1, 35. ..
Madras Audit Office . . | 280 1[92 .. [ 9{..| 9,
Total . | 10 1460 . 10 480" 3'861 3‘92 358 2|63

Statement showing expenditure incurred in Audit Offices during 1932-33 in connection with
Savings Bank, Cash Certificate and Government Security work.

Savings , Cash Government

!
!
| “Bank. | Certificate. | Security.
| | |
! i
: : !
: |
Pay including leave provision [ 5,84,606 ' 1,03,657 76,485
i :
Allowances . . . . . 39.765 ) 4'250 ’ 830
Pensionagy charges 42,716 6,041 I, [4,267
Contingencies including share of rent of build- | 61,855 '_ 7,807 ' 16,805
ings. ‘
Stationery and Printing - 29,365 499 ! 166

Total . 17,68,407 | 1,22,177 | 88,543
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GENEBAL SERVICE TELEGRAPHISTS.

254. Mr. D. K. Lahiri Chaudhury: (2) Will Government please furnish
o statement showing the number of departmental telegraph offices converted
into combined offices during the year 1933-34 and up to the 81st January,
19347 i

(b) Will Government please also furnish a statement showing the num-
ber of geners! service telegraphists employed during the year 1982-88 and
up to the 31st January, 1984 ?

(¢) How many general service telegraphists worked in the Calcutta,
Bombay. Madras and Agra Central Telegraph Offices during the years men-
tioned above?

(d) How many of them were transferred?

The Honourable 8ir Frank Noyce: (a) Nine depsrtmental telegraph
offices were converted into cobined Post and Telegraph Offices during the
first ten months of the vear 1933-34.

(b) The number of general service telegraphists (including those who
were officiating as telegraph masters) on the 81st March, 1983, and on
the 31st January. 1984, was 1.959 and 1.862. respectively.

(¢) 126. 820, 124 and 148. respectively on the 31st March, 1933, and
124, 332. 120 and 138, respectively. on the 31gt January. 1934.

(d) 125. r
|

THE SALT ADDITIONAT, IMPORT DUTY (EXTENDING) BILL.
The Honourable 8ir George Schuster (Finance Member): Sir, T beg to

move:

“That :he Bill further to extend the oreration of the Salt (AHditional Tmvort
Dpiy) Act, 1931, be taken into consideration.’

Sir, in making this motion. T hardlv think that the House will require
anyv long explanations from me. I should only like to take this occasion
to express mv appreciation of the value that we have received from the
Committee of the Assembly in handling this verv difficult and intricate
question of encouraging the production of Indian Salt. We have followed
a novel procedure and T think the nlan which we have evolved is one which
contains very valuable lessons. There sre two essential features. the first
that, combined with the import dutv. there is a nrovision bv which the
Government reserve power to buv in salt at a certain fixed maximum price
from those manufacturers who get the benefit of the import dutv. That is
‘he first feature. and the second feature is that we have slwavs refrained
“»~m recommending the fixation of the dutv for a long nerind of vears. We
felt that this was a matter which must be watched and reviewed from
vear to vear. and although the Committee in its report msakes it quite
clear that they recommend the continuance of this svstem. they have also
made it clear that thev think that the actual level of the dutv should be
subiect to examination from vear to vesr. T trust that after the experience
we have had in the last three vears of the working of this measure, its
continuance will prove to be a non-controversial issue. 8ir, T move.

- Mr. President (The Honourable Sir Shanmukham Chetty): Motion
moved:

‘“That the Bill further to extend the operation of the Ralt (Additional Import
Duty) Act, 1851, be teken into comsideration,” o (* e "po
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Mr. K. 0. Neogy (Dacca Division: Non-Mubhammadan Rural): 8ir, |}
beg to move:

“That the consideration of the motion be postponed pending un opportunicy for this

House to re-consider the terms of the Resolution (dated 1s; A: ril, 1831) regardin,
distribution of the proceeds of the additional import duty on pforeign s)a}b,g?n thg

light of the sction taken by the Government of India and the Provincial Governments
thoreunder.”’

8ir, 1 want to assure the Honourablc Member in charge at once that it
is with no desire to impede the progress of this measure that I am moving
this motion, and I also want to assure himn that it is with no desire to raise
any controversy with regard to the principle underlying this measure that
I am making the present motion.

Sir, it is within the recollection of this House that the Tariff Board
made sn enquiry into the question as to what action might be taken by
Government for the purpose of making India self-supporting in regard to
her needs of salt. This was done in pursuance of the insistent public
demand that was voiced in this House frtom time to time. Now, the Tariff
Board made certain recommendations which were in course of time referred
to 8 committee of the legislature, which in itself was rather an  extra-
ordinary measure, and as a result of the examination of the recommenda-
tions of the Tariff Board by this committee of the legislature, a Bill was
brought forward in 1931 by the Honourable Member in charge seeking to
impose an additional duty on the imports of foreign salt snd also seeking
some powers for the purpose of regulating the price of salt in the interests
of the consumers. Now. Sir, when that Bill came up for consideration in
this House, there were signs of a storm being raised over it, and as soon as
one Member from Benga]l had spoken in opposition, you, Sir, it was who
intervened and made the suggestion that perhaps it would smooth matters
if Government were to move a Resolution laying down the manner in which
the proceeds of this additional duty were proposed to be distributcd among
the Government of India on the one hand and the Provincial Governments
on the other in accordance with certaiy recommendations made by the_
Committee of this Legislature on the basis of which that Bill had been
drawn up. The intention of Government on that occasion was expressed
by the Honourable Member in charge to be to take further time and have
the Resolution brought up at the next Session of the Assembly in Simla, so
that the Governinani. might meenwhile have mure particulars to go upon for
the purpose of drawing up a scheme of the distribution of the proceeds of
this additional impost. But, Sir, in order to meet the opposition that was
raised to this question, the Government, within, two days of the passing of
thiy measure. brought forward a Resolution which was adopted by this
House. My point is this. that the two measures go together and form a
comprehensive scheme, the Bill which later on became the Act giving the
authority to Government to raise additional taxation. and the Resolutior
laving down the lines on which the proceeds of that taxation were o be
distributed. - In 1981, the Honourable Member in charge emphasised ths
temporaty character of that measure. I take it that the Resolution was
no less temporvry than the Bill itself. But whereas the Government
have found it necessary to come up to this House from year to year for the
purpose of giving an extended life to the legislative measure, they have not
thought it right to place the Resolution before this House for the purpose of
being reviewed in the light of the experience of the admministration of that

|
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messure and that Resolution. If the Bill has to be dependent upon the
assent of this House for the purpose of getting a continued existence, I for
myself cannot see any reason as to why the Resolution itself should be
sonsidered to be sacrosanct which need not be brought up before this House
every year for consideration and assent. I have already stated that the
Honourable Member in charge had definitely regarded the two measures to
be of & temporary character in 1931. Not merely that, tut I find that,
when Sir Hugh Cocke sought to move an amendment, which attacked the
very basis of the distribution ag contained in the Resolution, he was assured
that that matter would be gone into at the next Simla Seesion and the
House would have a fuller opportunity of considering the question, and 1t
was on that assurance that that particular amendment was withdrawn. I
do not think, however, that the House was given any further opportuniti' 3
for going into this question &t the next Simla Session. Furthermore,
find from the speech of the Honourable Member in charge that he himself
pointed that. in as much as the Government had to expedite the bringing
forward of the Resolution in deference to the wishes of the Opposition,
certain particulars had necessarily to be left rather vague, and more powers
had to be left to the discretion of the Governor General in Couneil in the
matter of the distribution of the proceeds of the taxation, than would be
necessary if the Government had the time to consider the detailed scheme.
That also shows that the Reeolution itself did not represent the considered
views of the Government at that particular moment, and that the original
intention of the Government was to bring up a Resolution which would
be more precise in its terms. Now, Sir, T would read that Resolution.
The Resolution has been reproduced in the fourth Report of the Salt
Industry Committee of the Legislative Assembly at page 2!

“Thic Assemblv recommends to the Governor General in Council that in the event
of the Bill to impose a temporary additional dutv of customs on foreign salt hecoming
law, the proceeds of the additional dutv. after deducting such amounta (not exceedine
one-eighth of the wholeY as may be required for dishnrrement by the Governor General
in Conncil for the development of certsin Northern India Salt Sources in the manner
recommended by the Balt SBurvev Committee and for the investigation of the poesibility
of the developmemt of other sources in India for the supnlv of salt to those arean
which at present consume imported salt, shall he distributed to the Governments of
those nrovinces in which salt liahle to the additional duty is consumed: and thet
this avnortionment shall he conducted hy the Governor General in Counecil in sccord-
ance with his decitsion as to the extent to which the burden of the additional duty
falls npon customers in the various nrovinces mentinned: and this Assembly further
recommends that the attention of the Provincisl Qovernments who may receive a
portion of the revenune which is to he distrihuted should be called to the viewa
expressed in this Assemblv as in the desirability of apnlving such revenne in certain
wavs and in particular to the development of salt production where economically feasible
within their own provinces.’ )

'!'l}is Resoluti.onv apart from making a distribution of the proceeds of thix
additional taxation in & certain manner as between the Government of
Iudin on the cne hand and the Provincial G vernments on the other, lays
down certain duties for the Government of India as also for ocertain
Provincial Governments. So far as the proportion in whick this distribu-
tion of t}Ee proceeds takes place as between the Government of India and
the Prcvincial Governments is concerned. T have nothing to sas at the
present moment. But we should like to examine a8 to how far the Govern-
ment of India and the respective T.ocal Governmenta have carried out the
intentions of this Legislature as expressed in this Resolusion. In the first
place. the Governor General in Council was expected to devota a prtion of
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their shure of the proceeds of this additional taxation to the development of
certain Northern India Salt sources in the manner recommended by the Salt
Survey Committes. That was the firsi obligation that was laid upon the
Government. In what manner has that obligation been discharged by the
Government of India? A question, or rather a series of questions, was
asked yesterday on this point and the Honourable Member in charge was
not in a position to state as to what amounts out of the Governnent of
Iudia’s share of this taxation had been spent for the purpose of the develop-
went of the salt mines at Khewra. Furthermore, he was not in position
even yesterday to state as to how far the Government of India had: succeeded
in getting salt produced at Khewra to supply the needs of the markets in
Bihar and Orissa, Bengal and Assam. On a reference to the report of the
Central Board of Revenue on the working of the Salt Additionai Impor
Duty Act during the period 1st Junuaty, 1933, to 30th September, 1933, we
find that, so far as Khewra is concerned, there is little prospecu of the
expectations that were held out by the Government in regard to the develop-
ment of the salt sources for the special benefit of the markets of the three
Provincea that 1 have mentioned being realised. Honourabie Members will
find at pages 4 and 5 of this report what the Central Board of Revenue
think about the present position with regard to this matter. I will just
briefly indicate the sslient points mentioned by the Central licard of
Revenue on this point.

In the first place, it appears that the additional machinery which had
been requisitioned for the purpose of crushing the salt at Khewra to the
required fineness and for its necessary purification had not teen working in
the manner expected. That is one point. Then, the uniformmy of the
crushed product was very seriously below the results which were anticipated,
and next, that the results are not quite so satisfactory in respect of the
colour of the crushed product. Lastly, the Board summarise the position
in the following manner:

“It is at the present stage impossible to give any accurate date for the time when
the plant may be expected to deliver salt of a uniformity of grain and colour suitable
for Bengal; a relatively lengthy period of experiment may be necessary in this regard
We should, however, in one year from the present date be in a position to state"
whether Khewra can produce crushed salt of the required whiteness.”

So, after a good deal of money has been spent, we are still in a stage
of uncertainty, and nothing is known yet as to whether in the future there
is any possibility of Khewra being able to supply the necessities of the
markets of the three Provinces that I have mentioned. A strange fatality
seems to dog the career of the Government’s salt sources.

I remember that in 1921, Sir Charles Innes got the Legislative Assembly
td make very large grants of money for the purpose of enabling the
Northern India Salt resources of the Government to be developed, and
very alluring prospects were held out by Sir Charles Innes on that occasion
when he assured that the measures contemplated, for which the money
was duly sanctioned by the House, would greatly increase the supply,
that the price of salt would go down and that apart from all that Govern-
ment “would get a direct return on the investment of the additional
capital. But, as a member of the Public Accounts Committee and as
& Member of this House, I had opportunity in the past to show that
pone of these three expectations had been realised. The additional
expenditure had not increased the supply, had not lowered the prices, and
instead of their being a direct return on the capital spent so far, the

' B 3
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additional capital entailed in these schemes had been a source of additional
loss to the Government. Now, Sir, I am not, therefore, surprised, knowing
as I do the history of these development projects with reference to the
salt resources of Government, that the expectations that were held out to
this House in regard to certain measures of reform to be carried cut at
Khewra have not borne fruit. My Honourable friend, in answering a
supplementary question yesterday, stated as follows:

“We have not tested out thai particular quality of salt in the Bengal market baut
“in the meanwhile the price of salt owing to the modification of our policy and
competition bas fallen considerably from the Rs. 66 per hundred maunds on which the
original plans were based. It 1s therefore clear that Khewra cannot sell ay the
mnt. competitive prices and the urgency for proceeding with the development of

wra has therefore become less.” .

May I remind my Honourable friend that the particular reason why
the development of Khewra was considered important was this, that apart
from making India self-supporting from Indian sources, the Tariff Board
had laid great stress on the desirability of meeting the Indian demand from
sources in India itsef and in particular from places so situated that
transport tc Bengal would be by rail. If you bear that very important
consideration in mind, then it is very difficult for one to agree with the
conclusion of the Honourable Member in charge that in view of the reduc-
tion in prices the importance of going shead with the project at Khewra
had been diminished.

The Honourable Bir George Schuster: 1 did not say ‘‘importance’”. I
eaid ‘‘urgency’’.

Mr. K. C. Moogy: 1 stand corrected, the urgency had been diminished.
I should like to have a statement from the Honourable Member in charge
with regard to the future policy so far as this particular point is concerned.

As ] already stated, 1 have no great faith in these development projecte
baving regard to our past experience with regard to Khewra. There is &
passing reference in this report to Pachbhadra where also there does mot
seem to be any very great improvement. Apart from the development
of the Northern India Salt sources, the Resolution, which was adopted
by this House in 1881, expected the Governor Gemreal in Council to
investigate the possibility of development of other sources in India for the
supply of salt to those areas which at present consume imported salt.
The only step that has been taken in pursuance of this particular recom-
mendation, 80 far as 1 know, has been the inquiry which was undertaken
by Mr. Pitt. A copy of that report was made available to us, but I must
point out that that report, whatever its value may be as the opinion of an
expert officer, evidently was completed within a short time, with the result
that the neceseary data which Mr. Pitt had every right to expect to be
placed before him were not forthcoming. I do not conceal from the House
the fact that the prospects of the development of salt manufacture on the
voast of Bengal and Orissa do not appear to be very rosy from that report,
but we find that Mr. Pitt himself was not quite satisfied that the last word
bad been said by him on this subject. For instence, be himself has sug-
gested the collection of certain data. He has suggested, for instance, the
collection of the readings of the strength of the brine at different points
during different periods of the year. Then, although he hes expressed the
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view that manufacture on a large scale will not be remunerative along the
coast of the Bay of Bengal, he has also expressed the view that this
opinion of his does not rule out processes of manufacture, for instance,
on the footing of s cottage industry and for the purpose of supplying the
needs of definite localities within easy reach of the manufacturing centres.
I do not know what action has been taken by the Government of India,
in the first place, to investigate all these various matters which Mr. Pitt
obviously expected some authority to investigate. 1 come to the respons-
ibility that was laid upon the shoulders of the Provincial Governments in
regard to this matter in the latter part of this Resolution. The Honourable
Member in charge, while moving that Resolution, made it abundantly clear
that although the wording of the Resolution does not lay down any specific
duties to be discharged by the Provincial Governments, the Government
of India thought that the Provincial Governments could carry on their own
investigations and experiments side by side with any investigation that the
Government of India might undertake. I must confess that the wording
of this Resolution, particularly ghe latter part of it, is very unsatisfactory,
inasmuch as it does not accurately give expression to the views that were
expressed on the floor of the House while the Bill and the Resolution were
under discussion. And what bave the different”Provincial Governments
done in pursuance of this recommendation? I find that the Bombay and
the United Provinces Governments, although they perhaps have benefited
Jhe least out of this additional impost, did make a serious effort to push
on with certain investigations in regard to the manufacture of salt within
their respective charges; but so far as the two Provinces, which have a
large seaboard and which had sometime back a flourishing salt industry of
their own, are concerned, they have completely failed to carry out the
intentions of this House. The Government of Bihar and Orissa and the
Government of Bengal have utilised their respective shares of the proceeds
of this taxation for the purpose of swelling their general balances and
spending the amount for general purposes. That they have not carried
out the intention of the Government or of this Legislature does not admit
of any dispute, because the Honourable Member in charge himself only
i:wrday steted in reply to a supplementary question that—I am quoting
is words:

“It is guite clear that the Bengal Government have noi acted in accordance with
the views Eh.t have been expressed by this House. But my Honourable friend is also

aware that we have no means af dictating the use to which this money should be
put.”’

I do not know why my Honourable friend considers himself and this
House to be 8o helpless in this matter. I take it, my Honourable friend
does not approve of the manner in which the Governmens of Bengal have
disregarded the opinion of this House. Now, thats the reason why I want
him to give an opportunity to this House to put right any loopholes in the
Resolution under which the distribution of the money has so far taken

lace, and taking advantage of which the Governments of Bengal and of
%ﬂmr and Orissa have not spent one pice out of these grants for the purpose
of developing the salt resources in their own terntories.

Now, Sir, 1 wanted to know yesterday as to whether the Government
of India were prepared to place on the table of this House the correapond-
ence that had passed between them and the Government of Bengal in
regard to this matter, and the Honourable Member stated that he could
not oblige me in that particular. We have the advantage of having before



2882 LEGISLATIVE ABSKMBLY. [28T8 MaroH 1984.

[Mr. K. C. Neogy.]
us one of the letters at least that passed between the Government of
Bengal and the Government of India. The letter is dated 28th Beptember,
1932, in which, in the concluding paragraph, the Government of Bengal
stated as follows:

“In conclusion, the Government of Bengal desire to make it clear that they adhere
to the view they have already expressed as io their freedom to utilize their share of
the proceeds of the additional import duty on salt in the way most advaniageous to
the people of Benga|, from whose pockets it has come.’’

So they claim absolute independence in this matter.

_Now, this question was also raised for discussion in the Bengal Legislative
Council on the 16th March, 1933, and there, in replying to the debate,
the Honourable Mr. Woodhead stated as follows:

“We have used it for improving our financial position, and surely our financial
position is bad enough.’™ o

While I entirely sympathise with the financial difficulties of the Govern-
ment of Bengal, I do think that this House was entitled to & better
treatment than has been accorded to ite Resolution by the Government of
Bengal.

Now, Sir, Mr. Pitt, in the course of his report, has mentioned one very
significant fact, and that is that there is a suspicion in the minds of the
people that the Government—and I think he meant the Government 3f
Bengal in this particular reference—were unsympathetic towards the cause
of the salt industry, and he thought, therefore, that the industry should
be left as much as possible to private enterprise. This is what Mr. Pitt
8ays:

‘“There is a tendency to consider that Gov i isti -
ture of salt in the ureu’l have mentionedt." eroment ia snfagonistic to th e manufac

Having regard to the attitude taken up by the Government of Bengal
in this particular matter, I am not surprised that there is s suspicion of
that character in the minds of the people.

Now, what is the position in Bengal at the present moment? Taking
advantage of this measure of protection, several private individuals, and
at least two limited companies, have come forward to undertake the manu-
facture of salt, and some of them have already been granted licences;
and if we are to believe what was stated by a writer not long ago in a
Calcutta newspaper. the manufacture of salt is progressing very rapidly on
the coast of the Bay of Bengal—in the districte of Midnapore, the
24-Parganas, Khulna, Barisal, Noakhali and Chittagong. This writer, who
is an engineer in Calcutta, has given us very detailed figures of production
at each of these centrgp, and his estimate is that in the entire seaboard
area of Bengal the production of salt amounts to about ten to twelve
lakhs of maunds per season, and this production is increasing by leaps and
bounds.- I do not know whether the Central Board of Revenue, or the
Officers directly concerned in the administration of the Salt Department,
bave any information on this particular point. Now, when I read that
sccount, I could hardly believe that the industry had made such progress
within this short period without any kind of Government assistance. But,
then, just a few days ago, 1 found that a Mubammadan gentleman writing
to the Star of India—an evening paper in Caloutte—had slso supported
the statement of this writer, so far as the districts of i d
Noakhali were concerned. Chittagong an
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I do not know whether there is any exaggeration in the figures given
12 Noow. in these accounts; on réference to the figures of imports and
* clearances of salt in the various ports of India, and 8o on, which
are to be found in Table I of the Statistical Supplement to the Leport
of the Central Board of Revenue on the working of the Salt (Additional
Import Duty) Act,—I find that there has been a remarkable diminution
of the clearances of salt in the Bengal ports during the year 1933. Honour-
able Members will find that in 1931 the clearances in Bengal ports
amounted to 1,53 lakhs of maunds—foreign salt, Indian salt and Aden salt.
all three taken together. There were 1,53 lakhs ¢f maunds in 1931. and
the corresponding figure in 1932 was 1,49 lakhs of maunds and the figure
for the year 1983 was 1,35 lakhs of maunds. Here is a sudden drop which
can only be accounted for by an increase in the manufacture of salt along
the coast of the Bay of Bengal. And if we take this figure of 1,35 lakhs
of maunds, it just fits in with the claim put forward by the writer, whom
T have already quoted, that the local manufacture has reached the neigh-
hourhood of 12 lakhs of maunds. Now, 8ir, a proportion of this manufac-
turo is certainly legitimate. although dutv is not paid on it. because.
according to the acgreement reached. I think, between Mahatma Gandhi
and the Government of India and which was embodied in a Government
circular, people living along the coast of the Bay of Bengal and the other
seahoards are entitled to prepare salt for their own consumption or_for
sales in their own localities without havine to pay any duty. That certainly
is a legitimate kind of manufacture which is reflected in this figure of
12 lakhs of maunds, but T daresay a good proportion of the manufacture
is of an illicit kind. That is to say. there is some amount of smueogling
voing on, otherwise it in verv difficult to account for such a large extent
of manufacture.

Now, Sir. the nosition. therefore, comes to this: manufacture of salt
is going on along the coast of the Bav of Bencal: Government are losing
revenue hecause of the restricted imnorts of foreien salt whose place has
heen supplied bv this indicenous salt: and in so far as a rrovortion of
this home manufacture is of the contraband varietv. Government are losing
revenue in respect of excise dutv. Althouch this manufacture is going
on merrilv. the Government of Rencal do not seem to have anv informa-
tion in their possession as tn the feasihilitv of the manufacture of salt
alone the coast line of Beneal nor do the Government of India seem to
be anxious tc see a8 to what is actuallv haprening. If manufacture is
nossible to he earried on in such laree amonnts. is it not worth while to step
in with necessarv assistance for the purpose of develoving this particular
mgnufacturs on a regular basis which incidentally will also benefit the
Government by way of excise duty.

Sir, T had occasion to discuss this question with some of the promotars
of the two companies that are at the present moment striving to set on
foot an industry in Bengal. I find that their experience has not been very
happy in regard to the assistance which the_Govemmgnt of Bengal are
prepardd to render to any hond fide enterprise of this character. Tn
firnt place, they complain that it was very very difficult to get the necessary
licence from the Government of Bengal and that there was an inordinate
delay in the issue of licences. Then, they tell me from their own experi-
ence that there are certain suitable places along the coast line for she
manufacture of salt which are owned by numerous co-owners under the
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system permanent settlement, with the result that it is very difficult for
thero to get any settlement of those lands, and when they approach the
Government for undertaking land-acquisition proceedings which are very
legitimate in the interest of industrial ventures of this kind, they
given a flat refusal. Then, Sir, when they want to take settlement of
Government’s own Khas Mahal lands, their experience is no better. There
are certain spots which have been mentioned by Mr. Pitt in his report as
being suitable centres for the manufacture of salt, and when these con-
cerns made an application to the Government of Bengnl for a settlement of
limited areas.in those places their applications were rejected. Then, Sir,
ahother complaint of theirs is that they have not succeeded in gettmg any
warehouse licence. It will be in the recollection of the Honourable Mem-
ber that one of the speclhc suggestions that were made by Mr. Pitt for
the purpose of encouraging the salt industry on the basis of a cottage
industry in Bengal was that proper facilities might be granted for the
purpose of constructing warehouses where the small manufacturers might
bring their own small quanhtles of salt for sale and storage. There was a
speclﬁc application for permission to build a warehouse at a particular place
in the district of Midnapore, and that application was turned down on the
curious ground that the circular, which T have referred to, did not contem-
plate any warehouse to be put up in this fashion, but that it merely con-
templated local manufacture on a small scale for the benefit of the local
people. The Government of Bengal obviously ignored the fact that the
application for permission to build a warehouse was based on a scheme
under which the people who wanted that facilitv would be liable to pay
the excise duty to Government at the stipulated rate. 8ir, these are the
ways of the Government of Bengal. The application was rejected with the
result thut a particular recommendation made bv Mr Pitt has not yet
been put to the test as to whether, if warehouses were constructed at
suitable places, the salt industry could be developed on the footing of a
cottage industry. Then, there are further complaints regarding facilities
for obtaining fuel necessary for the manufacture of salt. To sum up: the
Government of Bengal, apart from granting licences in certain individual
cases, have not done anvthing vet. s far as we know, to advance the cause
of the salt manufacture in Bengal, or even to enable suitable experiments
to be made as to whether such manufacture can possiblv be made on com-
mercial lines, and vet during the past three vears the Government »>f
Bengal have got more than 12.58.800 (up to Sentember of 1938) as their
share of the proceeds of the additional taxation which we are now asked to
sanction for one more vear.

Now, Sir, T want mv friend to review the whole situation in the light
of experience and tell this House as to whether the terms in which the
Resolution was passed in 1931 do not require to be amended. In the first
place, the Northern India salt resources have virtually failed us. I am
afraid it woula be idle to expect any great resultsa from Khewra. What
is the justification, therefore, to spend anv more money out of this taxa-
tion for the development and improvement of the process of manufacture
at Khewra? It must be remembered that the proceeds of thizx additional
taxation have been dwindling of late, firstly, because of the reduction in
the rates that have been imposed with effect from last vear. and, secondlv.
becauee of the success which this poliev has borne so far, namely, in
restyieting the foreign imports. As the foreign imports go on dlmmiehmz.
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the proceeds of this additional duty are also bound to go'dowh, afid, thére-
fore, we will not have any very large amounts now. to;devete gither fo, the
development of Khewra or the distribution-to :the Proving sﬁb;vmg
regard to the mdnner ih ‘which the Government of Bengal'aiﬁ‘,’:ﬁeq‘ Qvern-.
ment of Bihar and Orissa, which were expected to.take some ,midiﬁig ‘
measures: for the purpose of developing the salt industry,.bave failed fo
umrry out the intentiohs of the Resolution of 1931, andr.hayjng,mgﬁnl .also
telithe fact that the amounts at our disposal henceforward will be co DALY
tévély small, I uskthe Honourable Member: whether it is right to distr-
hute the money between ths ' Government of India.and the Provingial
Governments, or whether it would not be more proper to keep the entire.
amount in the hands of the Government of India for the purpose of
uridertaking 'whatever - necessary investigations..may .be .eslled ipy-the
different areas, or for the purpose of giving due encouragement .to the
pioneer concerns that -are already in the field. . If, however, the Govern-
ment of India do not desire to undertake the responsibility directly through
the agency.cf: the: Central Board of Revenue, they might gef apartguffigient
amounta for the purpose of being utilised by the .Provincial Governments in
the development -of she. salt .industry with a, specific condition  attached
to i% that not a- pice omph.of that- shall, be spent on any qi,;hgr(,pur?osb.
Either of these two things. are. called for having regard %o our experience
in the past, and that is the reason, Sir, why T want that this Resolutiér’
should be brought. up before this House, for hein r%egveg in_the light of
the circumstances: that 1 have related, so that the House may decide as
to whether:to centinue the -policy of distributing the proceeds, of this taxd-
tion between the Government of India on the one hand and the Provincial
Governments on the other in the proportion specified in that”Resolution.
it it appears to the Hotise that the monev could rbe more 1safnlly: utiised
throogh the agency of thé Government-of India themselves for. the-pur-
pose of develoving the sdlt industrv -in eertain. areas, it would :perhaps -be
more . desirable to leave the entire amount at their disposal for the
necessary purposes. Sir, T 'do” not” want to éxpréss ry own Opifiion’ on
this particular point just now, bééauﬁé'vvﬂiat_f'ﬁtn’t' at présent’ 18 that thik
House ‘should he givén an opnortunity 'of reconsidefing the ‘terms éf that
Resolution. There will bé amvle fime ¥o¥ Honourable Mémbers to devide’
as to whether the motiev could 'be better utilized 1f #~were ‘loft-entirély
with the Government of TIndia to 'develov the salt Tesourdes' of Indid* or
whether certain_portions of it could be esrmarkbd for thut dpecifiéc purpose
and made over to the Provirieial’ (ovérdments. '~ All'thst I-want on - the
present oceagion is that this Resolution thould be” considered hlong with:
this barticular messure, so that while we give an exbended life to-¢his:
additional taxation for one veat. wd rhivht aiso’consitér -as to -whethef’
fhe terms on which the ‘proceéds of this ‘taxation are to be' distributed
deserved to be "n'men‘ded'ﬁaviﬁg‘réqm"dr"fnnm'_’éxpyﬁex‘nc«g'in the'past_T ’
“Mr. President (The Honourable' Sir-Shanmukham Chetty): *. Amendn
mmmmd,‘ PP .t e, v Tt e e e aa s e A TS
“Thit the ecorsideration of he' nidtic e nastuened - dending ixn adnovtanity for
$hia FHonse' to 're-cansider e tetmS of the. Resolutibn {ddbed’ 14t Avril: 1951\ iregaxd-
inx distribution of: the.proceeds ~f_ tha sdditionn] import:duotv _on fnreion. salt.ip the
lioht. of tha action taken by the Government of India gnd,the,i’xoyigg_ig? doyemg-gg@

T Go
erenrifer.” o , ; '
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% Il’ a. Iortl!l (Beﬂlmh‘ﬂufonehn\  -SH. in vigtr ‘of the rivte of dissent:
whichr T havé appendedt& ther Reyiort :ﬂf «the ’ Salt Fnddstrir*Comimittee,
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T support the amendment of my Honourable friend, Mr. Neogy. At the
same time, Sir, before I proceed further, I should like to point out that
in the printed official Report of the 1st April, 1931, in the question pub
from the Chair, and adopted, the last line reads ‘‘applying such revenue
in certain ways and feasible within their own Provinee'’, but agoordmg
to the Report which we have all signed, the words used are aqd in
particular to the development of salt production where economxca.lly
feasible’’. This is the official report sent to us. T do not k_now .thch
is the correct one, but T should think probably the wording given in our
Beport is the correct wording .

The Honourable Sir George Schuster: The official record of the Assembly
proceedings is in accord with the passage quoted from the Report. I do
not know where my friend gets the other version from.

Mr. K. 0. Neogy: Mav I point out, Sir, that in the Resolution as
originally moved by Sir Georze Schuster, the word ‘‘ecqnomically’’ was
there, but in the form in which it was adopted by the President this and
+ few other words do not occur. Technically. T think the Resolution which
was put by the President is the correct version.

'ﬂle Honourahle 8ir George Schuster: Tt is a very curious case. Cer-
tainly mv atfention was not drawn to it. I do not think it has ever
happened before. Anyhow, I think the significance of the difference is

not very great.

Mr. @. Morgan: T did not notice it before either. It was onlv when
my Honourable friend. Mr. Neogy, read out those words, T noticed it,
and T was following the matter in the official Report.

T am going to confine mvself to a few remarks on the amendment
itself. I think my Honourable friend, Mr. Neoev. has put the case
nerfectlv clearly. With regard to the Northern Tndia sources, I have no
heritation in saving. and T am perfectlv certain that the Finance Member
will hear me out when I say,—and T have heen quite consistent in this
matter.—thatt there was not the slightest chance of crushed salt being
sunnlied from Khewra for the Bengal market at anvthing like an economic
price. This is also the view held by the Tariff Board, as far as we could
make out from their Reports. Since then, various comnlications have
srisen which T need not snecifv.—thev are alreadv mentioned in the Tariff
Renort.—one is the machinerv and the other is the colour of the salt. Tt
just shows how dangerous a thing a Tariff Board Report may be. They
have definitely stated that the qualitv of salt which would he nrocurable
at Khewra i8 equal to the finest white salt, the Aden salt. Now that
the nctual crushing has been attempted. this is proved not to be the oase.
Whether it can nossibly be overcome i a question for chemists to decide.
Sn far as the salt is concerned, there is not the slightest doubt that
there is a strong nink tinge in the salt. But, Sir, it ir with regard to
the allacation of the additiona]l dutv that my Honourable friend, Mr.
Nengv, has bronght up this amendment. 1°am etronglv of oninion that
no money should be retained by the Government of India for the reasons
conveyed in the Resolution as it stands at present, that is the develop-
ment of certain Northarn Tndia selt sources. The money for that is
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supplied by the consuming Provinces, mostly Bengal. and Assam, Bihar
and C. P. to a small extent. Now, Sir, it has proved so far, and I am
perfectly certain . . . .

The Honourable 8ir George Schuster: Sir, I do not want tc interrupt
my Honourable friend, but I would like to make a suggestion to him. If
it can be arranged that this Resolution can be discussed, obviously 1
think the House would not want a discussion twice over. It appears
now that my Honourable friend is really not discussing the point whether
the Resolution should be put to the House, but is actually entering upon
u discussion of the Resolution. The point I want to put to my Honour-
able friend who has moved this amendment is this. 1 want to have an
opportunity for dealing fully with all his points, but I want to put this
particular point to him. We must get thus Bill through before the 31st
.larch. It is merely extending legislation. If we do not get it through
vefore 31st March, the original measure will lapse and we should have to
introduce a new Bill, and there will be a great complication owing to the
yup that will occur; and 1 am sure nobody wants,—and certainly that my
tlonourable friend does not want,—to produce that result. I think my
Honourable friend is perfectly reasonable in asking for an opportunity for
this House to discuss the Resolution again, and if the pont had been
raised earlier in the history of this case, we should certainly have acceded
to the wishes of Honourable Members who put it forward. The only
question iy what will be the opportunity for discussing the Resolution.
Lhe time of the House is very fully occupied this session and of course
anything one can say about Simla is rather hypothetical; but I am quite
prepared to say that as far as Government are concerned we recognise
(nat it is & reasonable request and that we will do our utmost to secure
time for the discussion of the Resolution as such. 1f it should be the wish of
the House that it should be brought up before the e¢nd of this Session, it might
mean prolonging the Session a bit, but, as far as Government are con-
cerned, we should raise no objection to that. Sir, I really want to put
that point to my Honourable triend who has moved the amendment and
to you. If the amendment is passed, it would mean that we could not
go on with the discussion of the Bill. We might fail to get the Bill
Jirough in time. I would ask our friends to accept our assurance thay
we will do our utmost to find time for the discussion of this Resolution,
f desired this session; but in that case it would have to go on after the
more *urgent business which has already been provided for.

Mr. K. 0. Neogy: Sir, I gladly accede to the request of my Honour-
able friend, and I would be perfectly willing to withdraw this amendment
. mine on the assurance that, if this Bill is passed, Government will
find some time for us to discuss this Resolution during this Session.

The Honourable Bir George Schuster: Yes, as long as my Honourable
triend is clear on this point that we have a programme mapped out and
this Regolution may have to come up at what Honourable Members

usually describe as ‘‘the fag-end of a very long. Session’’.

Mr. President (The Honourable Sir Shanmukham Chetty): If the
Honourable Member is satisfied with the assurance given by the Honour-
able the Finance Member, 1 think the best course for him would be to

withdraw the amendment.
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et M. K..0. Meogy: 1 beg leave of the House tp withdraw the amend-
wmedt.i..... . o ot oA a0
The amendment was, by leave of the Assembly, withdwawn.

. M. Mﬂt (The Honourable Sir Shanmukham Chetty): The discus-
]‘s;t‘dﬁ"‘h;;hpw to be confined to the “Bill iteelh “Wotffld MF: Morgan-like to
pontiiive lig speeck on the Bill? : o

<. -Mg. G. Mozgan: No, Sir, B

"My, B. Dus (Orissa Division: Non-Muhammadan): Sir, T rise to support
‘the 'niotion ‘moved by my Honourdble friend, the Finance Member, thut
the 'Bill to' give additiomal protection to salt be taken ifrto consideration.
‘Sir, T'am grateful to the Horourable the Finance Member for one: portion
“it' ‘his’ obsérvation ‘that he agrees that the present system -of review. of
thie protection to the salt idustry by the Assembly Committee is a whole-
‘Soine practice and las resulted in bringing ‘reduction ‘not' énly’ to the
‘proteétive duty, but also in réducing the price level from what wus fixed
5y the-Tariff ‘Board.. The Tariff Board fixed the price level at Rs. 68;
l'gtei-'w"‘a’rds ‘it was Feduced by thé Assembly Balt' Committee o Rs.  54-12-0
and thid’ time this Committee has recommended that the same be reduced
{o Ré.'50. As & member of that Assembly Commiittee, T find “that the
Tariff ‘Board recoinmendations ‘are always out of ‘date. ‘After the Tariff
Roard” report is published, if we impartially review théir recommenda-
tions, we find that the facts were wrong ‘in the Tariff Board's report. 1
arn ‘at ‘present a member of the Select Committee oni the Cotton Textile
Bill. I find that the Tariff Board's report on cotton textiles was handed
ovet ii 1932 and printed in 1932. But it was published only the other
day; and all tﬁ'e’"t's'c‘fs and figures are wrong. They are based on wrong
calculations; they are antiquated and ante-diluvian in the course of a year
ihd a half. T placed a note in the fourth report of the Assembly Com:
mittce and T will refer the Honourable Members to page 7 of that report
which' cortains the note signed by me and by Mr. Mitra. This: is the
sécéond paragraph of the note: ' ' '
... ‘Particolurly in the present uncertain ecomomic conditions, ihe factors that lead
g._.h"r riff Board to reach ocertain conclusions are so often found to lose ground even
e time of the publication of the report of the Tariff Board. The Tariff Board
intheir ixtést report on Cotton Textile ndn-%in paragraph 199, appear to be alive
1o She iquestion of constant review of prices. ile we recogmiss that industries must
aceive .9n assursuce of 8 definite period of protection, im fpirness to the indestries and
consumers, there should be yearly review of the balancing factors operating. these
schemes of pr;!_octnon. MSucl;‘“: Cgm:aitte(e: should gﬂlﬁﬁ of at least’ Wwo omﬂ‘ﬂ
memberp—the 1 ce em! ana the ommerce . ember—‘nd
dmd"bz' the 'I_IV’:I:-Oﬂcid Members of the Assembly. 'Thu‘o\if’éomenxn zﬁﬂbe
testored alF schemes of protection and the imterests of ‘the: comsemeérs ‘and the
manufacturers will ' be! properly- safeguarded. We make .these sbservabions from . the

long-felt want that the .Auem;b# bas often expresasd that the Legislature and the
Government cease to exercise effective control over an industry once it has sécired’

oction for a definite period. If Gevermment aceapt our i d
P fraly B e wI BT B

8¢, ‘somé Honourable Members ‘might ask why'I did not give notice
of such an amendment. Before T give notice of such an amendment to
thie Bill and to other tariff measures that. thin House will shartdy digenss.
U .would like to kmow the.viewpoint. of. Government.. I am yery. grateful
ta, 9y Honoursbls friend, the Finance Member, for when I broached t&p
perticular subject, my Honourable friend expresaed, spmpathy with  the
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purpose for which I made that suggestion. 1 dq_not.ifind. the, Commerce
Member here now. We are still sitting in the Textile Committee. I do
not like to fight singlé-handed  slways to bring forward a “clause to be
introduced in ‘every -'l'ariff Bill.* It is"for " the Honourable the Finance
‘Member’ and-the Commerce Member ‘to” put” their heads together, and
if this suggestion' of ours==Mr. Mitra’s and miné—sliould commend itseif
10 them, and from our experietice in the past we know there is justice
A our demand, because ‘the ‘Tariff Board’s recommendations are always
igoing wrong in these days—whether the Tariff Board members are suffer-
ing-from economic depression’ of lack of brains or lack of expert knowledge
1 do' not know-~—I-do hope, my Honourable friends, the Commerce Member
and ‘the Finance Member, will put théir heads together, and they will
nbw: introduce 'a’ new clause in ‘every Bill; “and if the Honourable the
‘Finance Member ‘80 agreées, I'will, with your permission, at a later stage
bring forward such a clausé’to be incorporated in this Bill. But what is
required is this'that it is'no use giving protection for a number of years
to the industries that come teo ask for it: we kiew when we gave the
‘Patus protection for steel in 1927, we had no opportunity to review or . to
‘usk them to produce béfore the Government their cost of production and
their ‘balance ‘sheet and 'how the tariff proposals are benefiting them; but
when :the GQoverninent brought forward a measure and my Honourable
friend, ‘Sir George Rainy, brought it to give protection to the galvanised
sheet' industry, 1 had the privilege ¢ bring forward the suggestion that the
protection should be given for one year only, because the Tata steel
mdustry took no pains to reduce their overhead cost of expenditure. That
had avery salutary effect, and you, Sir, also knew it when you were on
this side of the House with us, the representatives of the Tatas used
to vome and ‘explain to you and” t6 us us to how they had reduced the
large number of Europeans from 225 to 75. We have that experience
and we have the experience in this salt protective measure: we hawve the
certificate 'of the Honourable the Finance Member that this practice -has
worked well. ‘ 80 I do hope it ‘is high time that the Govexrnment of India
ndopt a definite policy, 'a policy of control, a policy whereby the . indus-
tries' produce their balgnce sheets from year to year, bring. forward a report
te the Govermmeht ab to 'how the protective measure has helped that
purticular- industry' duting 'the year and what profit they .are making. -1
do ‘hope ‘this ‘smail suggestion coming from this side and.which, T- find;
has the ‘approval of the Honourable the Finance Member,—may be in his
perscnal capacity and not es the Governmént of India—would now be a
regular feature in every Tariff Bill. With these remarks, I support the
consideration of: the Bill.! - o ' '

_ * The Honourahle Sir George Schuster: Sir, I do not wish to burke any
proper discyssion of this measure; but possibly in view of the undertaking
I'have given the House may. agree to take the Bill into consideration
without much  further; discussion. 1 was prepared to deal with all the
points of my Honourable friend who moved this amendment, but I think
it will be better to defer that until we come to the discussion of the
Resolation. There 'i8 only one point that I have just to clear up al the
present moment and that is the position as regards Khewra. My Honour-
able friend said he wished to know precisely what Governmentis palicy
wag on this matter. I was t::] abl:t;ly dea'lf vciitb that fully in snswer to
supplementery questione yesterday; but my failure to reply wes not reallv
Gul;? .a& . may: Honodrable “friend’ sillppoeed, to ‘_ignp'rgpce“of.lﬁhe situation,

T A L LU
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except as regards the precise figure of the expenditure at Khewra up to
date, that 1 have now got. The position as regards Khewra is this: that,
in the nrst place, with the fall in the price of imported salt, thutv is to
say, of fine white crushed salt—which, of course, is & very good thing
from the point of view of the consumer,—the possibility of Khewra
becoming & commercial proposition has been very much diminished. In
fuct, 1 think we must accept the fact that we cannot put Khewra crushed
salt int) the Bengal market at anything like the prices which are ruling
for fine white crushed salt today. Therefore, Khewra becomee not a
poiential source of immediate supply, unless the Government with the
support ot the House likes to subsidise Khewra: it becomes valuable,
not so much as a source of immediate supply, but rather as a reserve on
which Government could draw in case of difficuities, like another war,
when sea-borne supplies would not be available. And our policy really,
if 1 may put it very simply, is this: to go on with our Khewra experi-
ments until we can establish that Khewra can produce the kind of salt
which is required and then to keep Khewra working on a scale which will
enable us to test out the practical operation of muning and crushing the
salt oa & commercial scale, but not to its full capucity; so that we shall have
it working and shall be in a position to enlarge it if at any time a special
demand occurred. That is really our policy, and I submit to the House
that it is a reasonable policy. We do not want to incur the loss of pro-
ducing salt in large quantities which can be produced cheaper from the sea-
borne sources. On the other hand, wa want to have Khewra developed
up to a point at which we can at any time enlarge it if any real emerguncy
should arise. 1 wanted to make that position clear to the House. Other-
wise I think 1 need say no more on the subject. I should only like to
say that I am very glad that my Honourabie friend who moved this
amendment has gone so carefully over the whole position. 1 am very
glad to find that there is 8o much interest taken in the House on this
subject, and we will, in order to make the discussion of the Resolution
more valuable, forward copies of my Honourable friend’'s speech and the
other speeches that have been made to the Government of Bengal, so
thut they may consider all these pointe that have been raised, before the
Resolution comes up for discussion, and 1 hope that we shall then be in
pessession of the views of the Government of Bengal on the matter.

As regards what my Honourable friend, Mr. Das, said, I can certainly
promise that the Commerce Member and 1 will put our heads together on
this matter; but it would be rather a large order to expect me now to
answer on behalf of the Government of India that they would adopt his
proposal for Standing Committees on all protection measures. I will
certainly talk it over with my Honourable colleague, and I think my
Honourable friend will appreciate that there has hardly been time during
the course of this Session, since this report appeared, to examine a matter
of that kind fully.

1 trust that, in view of the position that I have teken up, the House
will be able to proceed very expeditiously with the passing of this Bill
into an Aet. .

Mr. G. Morgan: 1 did not quiti understand when you asked me
whether 1 wanted to go-on: I was thinking of the amendment and not
thinking of the Bill. you will permit me, Sir, 1 should jush like one
minute in order to justify my note of dissent on the Bill.
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Mr. President (ThLe Honourable Sir Shanmukham Chetty): Yes.

Mr, G Morgan: Sir, unfortunately every year I have to enter an objec-
tion to the consideration of this Additional Salt Duty Bill. This year, the
protest, although it has to be put forward, has lost a little of its strength
in that Bengal has been able to purchase her salt at a much more reason-
able price. In fact, during the discussions last year we thought that if
Bengal could get salt at about Rs. 45 a hundred maunds, Bengal would
probably be satisfied. That position bas eventuated. In the Bili the
price put down is Rs. 54-12-0, and it is suggested it should be Rs. 50.
Personally, I should have liked it to be lower than that, but still some-
thing is better than nothing. The question of Khewra has been explained
by my Honourable friend, the Finance Member, but I should like to make
it quite clear that from the very beginning and on the Tariff Board's own
Report and the various paragraphs 84 to 67 and also 74 and 75 contained
in their Report with regard to rail-borne salt, I have had no hesitation
in saving that whatever machinery, so far as one knows anything about
salt machinery, is put in, Khewara could not supply salt to the Bengal
market at Rs. 686 a hundred maunde. There is no doubt that with the
heln of Aden we have got things very much better, and we cannot do
without the supply from Aden.

The only other point is that the Government of India have made a
great point about the stabilisation of price, and if the price is a fair price,
we in Bengal would be only too glad. It could have been done originally,
of courre, by admitting the salt free and putting a buving price in the first
Bill, but that is too late now. We rely on the Indian sources including
Aden, and gso far thev have been fairly satisfactory, and they have also
been more satisfactory recently as regards price. Having entered my
protest against the consideration of the Bill, I have nothing more %o say
at this stage. I will speak on the amendments.

Mr. 8. 0. Mitra (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rural): Sir, T do not remember that there have been very many
measures passed in this House which attained their object in the manner
we have achieved in this particular measure. and here we have secured.
bv putting an additional import duty, two objects. the first is the encour-
agement of the indigenous industrv of manufacturing salt, and the second
is the steadving of the price of salt. I shall only quote a few figures to
ghow how far the indigenous industrv of salt manufacture has been
éncouraged by this measure. T give figures for 1930 to 1933 for the 12
months

1930. 1931. 1938, 1933.
Per cent. Per cent. Per cent. Per cent.
Foreignsalt . . . . 64 35 30 17
Indian salt . . o . 8 11 20 26
Aden salt . . . o 28 54 50 57

As recards the auestion of steadving the price in 1931-32, the price was
ahout Rs. 60 per 100 maunds, but it has now. gone down to beloyv Rs. 50.
In view of the agreement for the consideration of the Resolution. I do
not like to sav anvthing more at the present st.asze,'but. I would only
request the Government that, before the Resolution is disposed of.. thg
money that will be collected from additional duty should _not be distri-
buted to the Provinces. -With these words, I support the Bjll.
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Mr, 8./0. Sem (Bengdl Nationtl ‘Chamber of Dommerdé: Tiidihn %m-
merce):  Sir. having regard to the trend of the discussion !33"
this ‘morning, I do ‘not 'think there is much 'to'bé Baid’ in Kla nﬁﬁet
I. support: whblehesttedty' Ithe prineipléd ‘of the "Bl 'ahd 1 &y fidt' thitk
that any serious ‘discussion will arise on it.© We 'are'all’ dgféed‘ that sond
momev should be' allotted for the plirpose of Hevelopifig the' |hﬂlgenous
supplies 'of 'saft, and I-ami particularly glad that’ ‘Bengal may regain the
poerhon which she held about 50 ‘dr 60 vears’ agn ' the galt industry
if 'sufficient ‘mouiex 'can be had to devélop the’ mduStrV We find. Sir,
that, during the time of the East India Company, Bermﬂ ysed to, produce
more -than 80 lakhs of maunds of salt,’ and all of 1§ was consamed by the
beoplé of Bengal. ' I'do not see why "that condition of ‘things shquld not
- come back agdin, but' for this purpose thoney is “wanted, and the only wd§
by which moriby tan'be obtained s by’ méans of this Act But l'mvm};
velrard to the apathy of the Governtent of Bengal in connection” with
other measuret reluﬁing to industriés, (T submit that no money should bk
given to ‘that- Provmeml Goveriment for this pérticalar purpose. . T want
that the Governrhent of Indin:'should riigke 3 ts ‘through their
own agency 'for taking 'steps “to- "Bee How Best tﬂh bblﬂd"ﬂe 'trJQnﬂfac‘hméa
in Bengal. With thexe 'wérds, ‘1 support M'Bﬂl

15"’ ‘Yc

An Bononnblo Member: The gyestion, ma\ no“ be pug ‘ adr

. Mr. M. Maswood nm& (Patnin “und cnom Nagpur éuﬁu”‘l)msn"
Miihsmmadany: Sir, T-find ‘that "ds a"résult' of 'this menbute thé Yrice of
salf hni gone up immenselv.~ My ffiend, Mr. Mitra! md that the additiondd
impori: dutv messure ‘would lead t6 & reduction in'th éEhee of ‘salt) ‘but 1
"do’ ot know how the ndditional-import duty witt redubk Ve ‘prité of salY.
On seversl occasidns, my friehds have said thit if ah lmﬁoﬂ auEy were

le:ned om certain ‘articles, ‘picés wWould be incrented . No' HouBt “thé” pride
of salt has gone down to Some extent, but it s iof on' acm\fﬂf o this
import,duty. 8ir, I .thinkif this.import dyuty had nof heen lgvied oprthe
imported galt, fthe price of selt. would havae, .gong; doywp much ; furth
because. in that, case. the, salt that was unportcd m ﬂm qmntry muﬁ
h:we been obtained at.a much cheaper rete.. . ...

. With regard to the development of the- mdtgehmu* hidultrv b\ ordd
thot «. few persons..who have invested their ménev in Aden, may fll their
pockets, ‘it is not desirable to :tax the noorér classes of this countrv. The
great salt demonstretien that was -mafle in this House on thin quebtion is
pmbably s4ill fresh iu<the minds 6f ‘Honburable Membérs. ' On severe}
occasions. mv Honourable friends have said that salt should be as cheap
as possible. but by this import dutv I think that salt nat the rate of 2}
ann#s » maund {8 dearer. and if this lmpnrt duty were abolished, T think
to that extent salt would be chéilper. ' Bo ¥ab as mv Province is concorned
I find “fhat the Government of Bihar 'and Orissn ,are not a’(tb Tt Tavour
of thisimport dutv, and whatever mount may be paid' ' 'out &t 'this
taxatiorr to them will not be sufficient:” because. as a result df thid ‘tax.
the price of salt. has not gone down to the. extent: it should have. There-
fore. the poorer consumers will have. to pay s heawy; amount to these
millionairer who have already get svﬂ‘cmnt wealth and .do not negd this
kind of protaction. With fbese words,. T oppose thi Bill. R

"'Seth Hall Abdools Misoori (Sind: - Mubam dim }tmn ‘ir. T
sﬂwbrt ‘this Wil T 86 not evee with mv &nd '\Tr
Maswond ALmAd; ‘whieer e aid" thiat Trdin ‘was et .m

Lo s
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dearer price than previously. In 1927-28, the price in Calcutta market
was Rs. 100 per 100 maunds. When this Bill was first passed, we fixed
the rate at Rs. 66 per 100 maunds atter giving protection to the industry.
Liast year, it was reduced to ls. 54, and this year you will find that we
have fixed only Rs. 50. But still 1 received & telegram a few days ago
that the Aden people were selling their salt at is. 42. If you go into
facts, you will tind that Bengal and Bihar and Orissa gre getting cheaper
salt now than before.

Mr. M. Maswood Ahmad: Then why do you tix it at Rs. 50 when it, is
selling at Rs. 42?

Seth Haji Abdoola Haroon: We Lave fixed Ks. 50 as the maximum
price, so that neither Aden nor any indigenous industry here can charge
more than Rs. 50. DBesides this, I want to bring to the notice of the
Government of India that at present we are giving all this protection to
the Kathiawar States. 1 have no objecuon to giving protection to
the Kathiawar States, but I submit that the Kathiawar ports are import-
ing direct foreign goods from different countries. I do not know what
sort of agreement has been reached over cotton textiles some months ago,
but in any case they have put nothing about the Kathiawar States. If
we do not come to an arrungement with the Kathiawar States, then they
may import piece goods direct from Jupan, they will consume them in their
own country and the benefit of the duty will go to the States. The
Kathiawar States are at present importing sugar from foreign countries,
because they will get Rs. 18-2-0 per bag as customs duty, and they won’t
consume Indian sugar on which they cannot get any duty for their own
States. I do not know how these things will be continued. The States
import their goods into British India without any import duty. At pre-
sent we are importing cotton from Kathiawar and Cutch without charging
any import duty. We are importing some seeds and other produce from
these territories, I remember, three or four years ago, the Kathiawar
States were importing sugar from foreigr: countries and they manufactured
it into candies and despatched it to British India without payir}g any
duty, and they were passing it on as a produce of Kathiawar. This was
broﬁght to the notice of Government, und it was after a year or so that
we succeeded in charging a duty on the Viramgam Line, and so on. I
submit that all these things must be settled on a proper basis. We are
giving protection to their salt, we are importing their goods  without
charging any duty, and the Government of India should make some sort
of treaty that the Indian production also must be consumed in Kathiawar
or in Kashmir. The Kashmir State gets all those customs duty,
which is recovered at the Indian ports, on sugar which Joes to Kashmir.
The Kashmir Government do not consume Indian sugar, because they do
not get any duty from the customs. So, all these thmgs must be con-
giderad very seriously, otherwise industry and trade will suffer. With

these words, 1 support the motion.

Mr, Gaya Prasad Singh (Muzaffarpur cum Champaran: Non-Muham-
madan): Sir, I should like to add one word by way of support to this
But, before doing so, I must refer to the speech of my Honour-
able friend, Mr. Maswood Abhmad;, who, on behalf of Bihar, !ms said that
the price of salt has increased since this import duty was imposed.  In

uld like to refer him and the House to the report

ion I sho 4 B
t;ahionéle%c::fBo:rd of Revenue on the working of the Salt (Additional
! sentr ; . o

motion.
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lmport Duty) Act, during the period 1st January, 1988, to 80th Septem-
ber, 1933.

Mr. M. Maswood Ahmad: 1 have said, it weuld have been much less
than what it s at present.

Mr. Uaya Prasaa Smgn: 1 need not read out tue whole thing, but 1
will refer o lable 11 at page 25, 11 whica 1t 18 statea that the whnolesale
price in Rancm was Ks. 9-140 w1929, 8. 2-12-0 1 1vdd,
s, 3-2-V in 1932, ks. 3-2-0 1n 1983, and so on. ‘L'he lavest figure, uhau
15, up to the 3lst May, 1933, 1s Ks. 2-12-U0—that is, the wholesule price.
‘I'here are other ngures also here which 1 need not read out to the house.
There is one pownv which is nvoived in this. ‘L'here is, 1 understand, &
foreign combine m this country which lower the price of salt in the first
instance in order to crush indigenous industry, but when that indigenous
industry has been crushed out of existence, they increase the pnce of
salt to the top of their bent. That sort of thing will do incalculabie barm
to the indigenous indusiry of this couutry. ‘I'he ‘laxation tinquiry Com-
mittee in 1926 reported that it was desirable to make India selt-supporting
in the matter ot salt supply. India possesses a pecularly salubrious
climate in the matter of salt industry and it is surrounded on three sides
by sea. It has got plenty of sunshine all the year round, and this country
is quite favourable to the production of salt, not only for its own consump-
tion, but also for export outside. This proposal ot the Taxadon knquiry
Committec was subjected to an enquiry by the Central Board of Revenue
who at first refused to refer the matter to the Tariff Board, but, later on,
under pressure of this House in 1929, the matter was referred to the Tariff
Board which ultimately recommended an imposition of protective duty for
the purpose of giving encouragement to the manufacture of salt in this
country. Since the imposition of this additional duty, the consumption
of foreign salt in India has dropped from 63 per cent. in 1930 to 19 per
cent in 1933, and this reduction has not resulted in any increase in the
price of salt. The Salt Survey Committee of 1981 also supported the con-
clusions of the Tariff Board. Then, this House appointed a Committee
which went into the question in 1931. It recommended an additional
duty of 4} annas per maund on all salt, Indian and foreign, imported by
sea into British India, and it was in consequence of all these transactions
that the Salt Additional Import Duty Act of 1931 was passed for one
year. It was subsequently renewed from year to year. There is one
point which I should like tc refer to. It is the question whether the
benefit of this protection should, as before, be extended to the salt works
at Aden or it should be confined only to the salt works in the mainland
of India. Now, there are four salt works in Aden. One is an Italian
firm, and three are Indian firms. Even before the outbreak of the War,
the salt supply of Aden has been coming into this country in sufficient
quantities, and this has resulted in steadying the price of salt and in keep-
ing off foreign salt from this country. So long as Aden remains a part
of India, I do not think thcre is any justification for making any sort of
discrimination against the import of salt from Aden. My Honourable
friend, the Finance Member, also, in a Conference, which was held at
Simla, in May 1932, said as follows:

“Andutotbd,lwonldHkobmdo&epooﬁonclurﬁinudbpuﬂn
Povernment's position as shortly as possible. Our ition is \
any sieps to interfere with free competition among Indian prodacers, I include Ades
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producers, if we were to interfere with the free competition between Indian
producers in the same way as we have already interfered with the Indian producers
on the one hand and foreign preducers at the other, we should do that for one object
slone, and that is the National interests of India. We should not do that for the
sako of putting profits into th:. pockets'of one set of mannfacturers and producers
at the expense of another set of producers and manufacturers and I would remind
you, gentlemen, that as far as the Indian interests are concerned, according to
Tariff Board’s report, there i~ really nothing in it, I say as far as Indian interests
are concerned, between Aden and other sea borne sources of production.’’

This is, what my friend, the Honourable the Finance Member,

1r.x  rightly said on that occasion.

Now, Sir, there are also a few considerations which might weigh with
the House in considering the claim of Aden to protective duties and these
considerations are as follows. The works at Aden give a royalty to the
Government which brings in a substantial amount of revenue. I under-
stand they also give heavy annual ground rent for the works that are
established in Aden, whereas the Karachi works do not pay any royalty
and they do not pay anything like the ground rent as Aden, and these are
some of the advantages in allowing Aden to be included within the benefit
of this duty. The iinports from Aden have increased from 40,000 tons
to 1,30,000 tons per vear, and to 2,60,000 tons per yvear since protection
was granted ‘n the year 1931.

There is onlv one point which T should like to make, and it is this that
when this additional import dutv was first imposed. it was decided that
& part of this, seven-eichths of the proceeds, should be allotted to the
Toeal Gevernments in which imported salt was consumed in proportion
to their share in the trade. But reports obtained by the Central Board
of Revenue show that verv little monev has been devoted bv the Local
Grovernments out of these nroceeds to expenditure in connection with the
development of the salt industrv in their areas. and practically the whole
has heen absorbed by the Local Governments concerned for meeting ex-
penditure incurred for general purposes. This is a verv disauieting feature
of the situation. The Government of Bengal and the Government of
Bihar. instead of utilising their shares of the proceeds to the develonment
of salt industrv in their respective arens have ahsorbed the monev .for
general purnoses, and this is a matter which oucht to encace t-.he _serious
attention of the Government of Tndin. because, after all. the s'lrmlﬁcancp
of this additional import dutv is to give an imnetns to the indieenous
indnstry of this conntrv. and if the monev which is realised out of this
additional dutv is not wtilised for the nurnose of the deveionment of the
industry in the respective areas, I think it will defeat its own purpose.
Therefore, T would request the Government of India to look into the
matter snd to devise some means by which the share oi the duty which
is given to the Local Governments concerned is utilised for the develop-
ment of the industry in their respective areas. This is all I have got to
say. I do not agree with my friend, Mr. Maswood Ahmad. As 1 have
said before, the price of salt has not increased since the imposition of this
duty. Even if we suppose that the price of salt has increased a little bit,
T should think that our countrymen should cheerfully accept this addi-
tional duty in the interests of the development of the national industry
of this country. With these words, I support this motion.

uhammad Aszhar Ali (Lucknow and :Fyzabad Divisions: Muham-

adx:t;. Rnural)‘ My Province, the United Provinces, has not got great pos-

::bilit.ies for the development of salt. There are only a few places v;here
| o c
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there is some sort of possibility, still the way in which the Government of
the United Provinces have cheerfully taken up the lead from the Resolu-
tion of this Assembly shows that the'interpretation of that Resolution has
been quite different in different Provinces. We in the United Provinces
are acting according to our present conditions. The United Prcvinces
Government spent some money algo over it, but the experiments unfortun-
nately have not been so encouraging. My chief complaint is this, that the
Departments of Industries and Co-operation in the United Provinces are
being worked together and it is difficult for one officer to look to the
Industry and to the Co-operative Department at the same time- Both
these Departments require some sort of expert knowledge, and, as you
know, co-operation especially is a very important subject in itself, but the
United Provinces Government have not considered it in the interest of the
people to keep the Departments under different heads. Formerly when
that was 80, I remember that the work of the Industries Department and
the Co-operative Department was being run on very good lines, and T
should say they could show verv encouraging figures and a good deal of
success, but since these two Departments are under one head, we find that
none of these Departments work so efficiently as they did bhefore. But
still, in pursuance of the Resolution of the Assembly, the Government of
the United Provinces have taken a keen interest in the solution of the
question of salt manufacture. It was in two districts—in Jaunpur and in
Muttra—that this experiment was tried, and there may be some possibility
of improvement. I hope. if the Government of India encourage them by
means of money, +he Government of the United Provinces will not lag
behind any other Province in encouraging the salt industry in the Province.
Sir, we in che United Provinces and our Government do not very often
come before this House or before the Government of India with a beggar’s
bowl &8 do some of the other Provinces. Tt is a matter of great gratification,
not only to us as Members from the United Provinces, but also, T am sure,
to the Government of India, that the United Provinces Budget is well
balanced even this year. Our sense of prestige and self-respect is not such
that the United Provinces should come always to the Government of Tndia
or to this House asking for doles for different things as does Bombay or
Madras.

Diwan Bahadur A. Ramaswami Mudaliar (Madras: Non-Muhammadan
Urban): No, no, not Madras. Madrss has given doles to the Government
of India.

Mr. D. N. O’Sulllvan (Bombay: European): 8ir, as T understand, there
is a possibility of two of the three amendments which stand in my name
and in that of my Honourable friend, Mr. Lalchand Navalri. being ruled
out of order. I wish to say a few words at this stage. In the first place.
T would refer to the hanpy remarks of the un-official members of the Salt
Tndustry Committee of the Assembly with reference to the assistance given
to them by the Honourable the Finance Memher. They are in these terms:

“The unofficial members of the Committee, and more particularly those who have
sat on the Committee since it was first formed, wish to take this opportumity of
expressing their appreciation of the sincere and helpful spirit in which 8ir Georse
Schuster har presided over their deliberationn and assisted them in finding & wav
slong a path which. they are constrained to claim. has been one beset with exceptional
obstacles and pitfalls.’” bl

Sir, on behsif of the Karachi salt industry, T wish to associate myself
with these expressions and with all thay say in that behalf. Not long 8g®
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in this House, 8ir, my friend Mr. James, in the course of a speech, recom-
mended the re-shuffling of portfolios of Members of Government and in
n graphic manner described a cartoon he once saw with the caption—*“The
same old birds, the same old birds"’. If I, for one mnoment, msy be permitted
to speak in terms of ornithology with reference to the Finance Member, 1
would be greatly tempted to say that it would be very difficult to catch
him up by that old expedient—the application of salt to his tail. He is
far too wily a bird. The best compliment I can pay him in this respect is
that he is amenable to all sorts of reason and never turns &« deaf ear to
anything in the nature of cogent argument, but he is impervious to appli- .
cations of salt on his tail and even to infusions of hot air. The object of
the amendments which we tabled to this Bill was to provide what the salt
industry in India considered necessary for the further security and further
protection of that industry and for a longer defined period. The salt in-
dustry in India, and principslly the Karachi salt industry, have carefully
considered this matter, and their considered opinion is that four essentials
are necessary for . . . .

Mr. President (The Honourable Sir Shanmukham Chetty): Order, order.
The Honourable Member can resume his speech after Lunch.

The Assembly then adjourned for Lunch till a Quarter Past Two of the
Clock.

The Assembly re-assvmbled after Lunch at a Quarter Past Two of the
Clock, Mr. President (The Honourable Sir Shanmukham Chetty)-in the
Chair.

Mr. D. N. O'Sullivan: Sir, as [ was saying before the adjournment,
the indigenous salt industry in India presses for four conditions without
which the industry cannot continue to exist in this country. Those four
requisites are that this Act, affording protection, should be extended for
a period of at least three years, it not five, that the duty shguld be fixed
at four annas and six pies as it previously was, that the maximum selling
rate should be fixed at Rs. 54-120 as it was and finally that there
should be a certain degree of protection from imports of Aden salt. Th?
burden of my argument ie that if there is a case for protection atf;; al
and if one can justify protection at all. then give adequate proll);ecklon.
Half measures are useless. Do mnot hesitate or vacillate, but em a;]rt on
.n bold snd straightforward policy and give all the _pro@ect;}(;p tha tls
necessary to this infant industry, so that it may flourish in :?] co]\lmtll;i
and mayv eventually be able to ft:‘mvidt(;1 \‘hte w;mlefe. :%Z:tzewﬁéveaheard

t is required. T think, from the ftrend of Q8% .
:::l:;h:hero is ?\0 doubt that it is the general opinior t};lat thesefvmts:i?;f:
measl;res are fuls just-iﬁfefd: I }:pci;}mev?sofe; p::?ri" fowtl?;e‘f'ie:le ::;hén fh.e
refetl"le::"‘t towf::f E:::eg::n:esl?nwﬂlm. We all know that "fhe needs.of.
%roe 1ofn )t re about 530.000 tons per annum. While T mention

engal for sa ma ,:ia that T. for nnc. enankine on behalf of the Karac]zn
Bengg.laltwoum-’:‘ﬂd peven {hat if it is possible to develop Bengal's
salt industry, 1t bv pn‘;o“"'gi“‘-' either a cottage industry or in anv ot-h}q‘er
re::urgzs 3‘1 s1:'«”;11&'4 do s0. But. as far as we can see at present, the
way, b .
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climatic conditions in Bengal are not conducive to the manufacture of
sali by any method whatsoever. So, in the meantime, our concern must
be for the production of salt in other parts of India to meet the needs
of the Bengal market. '

Now, Sir, as this House is well aware, the bulk of the salt trade was
formerly in the hands of foreign importers. At one time it was almost
exclusively in their hands, but during the last 35 vears the imports from
Aden have had a share. It is also unnecessary to remind the House that
prior to the protection of 1981, prices fluctuated and rose to enormous
and unparalleled heights. With apology, I would refer to tertain figures
in this respect. Take, for instance, the statistics for the last 70 years
from 1862. If we have a glance at them, it will be seen that as far
back as 1862 the prices were Rs. 66-0-0 and over for a 100 maunds.
From 1862 onwards, with the exception of short periods when the Aden
salt began to be sold in the market right up to the time of the protection,
the average price of 100 maunds of salt was approximately Rs. 80. We
see that in 1875 there was a sudden drop from Rs. 90 to Rs_ §9, and it went
down as low as Rs. 50 during the next two years owing to the entry of
the Italian salt works at Aden. Then presumably when the Italians,
with the resources at their command, demonstrated that they could com-
pete successfully. the prices again soared. Then. again, the price suddenly
dropped about the year 1908 when other works at Aden were commenced.
The prices then remained low from 1907 to 1910 presumably while foreign
nterests were endeavouring to crush the new Aden interests and then
soared again. Coming to more recent times I might refer to the war
veriod and thereafter. Take the war period—from 1915 to 1918. During
this period, the prices were simply enormous. In 1915. the price was
Rs. 124 per 100 maunds; 1n 1916. it was Rs. 117; in 1917, it war Rs. 227.
and in 1918, it was Rs. 241. T mav point out that these are average
prices, and. as a matter of fact. durine the vear 1917. the price actually
at one period went up to Rs. 484, and the salt was freauentlv sold at
Rs. 300 per hundred maunds. Fnormous nrofits were made. Then, one
would have supposed that after the war nrices would have again comer
down more or less to their normal eondition. but they continued to bhe
verv high from 1919 right un rractically to the time of protection. Tn
1919, the price was Rs. 178 per hundred maunds, and. from 1920 to
1928. the price was rmund the average of Rs. 100 and more. Tn 1929.
the nrice was Rs. 84 per hundred maunds. and. in 1980. it was Rs. 78
per hundred maunds. Then. of course. we had the netection and the
maximum price was fixed. Obviouslv, therefore, somebodv profiteered to
an enormous extent during these vears. Fabulous nrofits were made and
enormous reserves must have heen built_up by these foreien imnorters
Referring to nrofits, the Karachi Salt Industry, in one of these excellent
pamphlets which thev have produced from time to time. have nointed out
from statistics in their possession that on an averace from 1911 to 1931.
a yperiod of 21 vears, before India came into the field to manufacture salt
in this country, an average of a crore of rupees per annum was pnid out
to these foreien interests and to Aden. Twentv crores, we micht sav.
of excess profits in twentv vears. These ficures are startling. T would
submit then that these details show clearly that it became manifestly
important that some measure of protection should be hrought into being
#0 as to encourage the indigenous industrv and it was none too saen
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that in the year 1929, I think it was, Mr. Kelkar on a cut motion intro-
duced a discussion on this subject in this House and we know the rest
of the history of this legislation. There was a Tariff Board enquiry in
1930, and eventually in 1931 this Bill, the first Bill, was introduced in
thuis House. Since then we have seen that the iueasures of protection
introduced by the Bill have been fully justified.

As my Honourable friend, Mr. Gaya Prasad Singh, pointed out this
worning, there are certain parts of India eminently suited to the manu-
facture of salt and not the least in this respect is Karachi with its excellent
dry clinate, its sea-coast and its excellent port. This enterprising city
took full advantage of the protection afforded by the Act and there. are
now five salt works on the outskirts of Karachi 15 miles away, all built
up since 1931. 1 understand that something like 25 lakhs has already
been expended on the development of these works. An area of about
3,000 acres has been included, a smal] township has sprung up and large
oumbers of labourers are housed there and involved in this work. Where
there were merely sand-dunes previously glong the sea-shore, we now
have a prosperous township, the inhabitants of which are mainly engaged
in the manufacture of salt. The local bodies have assisted and canals
have been dug and wharfs are being erected and the enterprise is well on
thc way to prove a success. I think my Honourable friend, Mr. Mitra,
referred this morning to this report of the Salt Industry Committee and
gave the House the figures for the last year regarding the increase in
the manufacture of indigenous salt. The report says:

“In the meantime, the statistics of imports and clearances skow a substantial
increass in the proportion of the market commanded by the Indian sources of supply
balanced by a decline in transactions in foreign salt. The result is that at Calcutia
clearances foreign salt represented during the calendar year 1933 only 17 per cent
of the whole, whereas they stood at 64 per cent in 1930, 34 per cent in 1931 and 29
per cent in 1832."

Then, they refer to clearances of Aden salt, and, with regard to
clearances of Indian salt other than Aden, this accounts for 29 per cent
of the whole in 1933 as against eight per cent in 1930.

Now, with reference to what I said just now, if it is worth protecting
this industry and if circumstances require it, then let us have an adequate
protection. I would point out and I think everybody will agree with me
that no industry can possibly flourish if kept in continual suspense. If
there is a recurring risk from year to year of protection being removed,
then capital will not be forthcoming and the development of the industry
suffers. I would emphasise that the industry is in its infancy at the
moment and should not be permitted to wither or die. Furthermore,
I weuld submit that a continual change in the tariff policy—an annual
change—is to be deprecated, and, therefore, next year when this matter
comes up_again, 1 would urge Members of _the Committee serloual{ to
consider bringing this enactment into operation for a period of at least
three years. On this point, as far as I can see, the Comgnttee have
offered nb very cogent reasons for refusing to e:ffend the Bill fgr more
than one year. They rely more or less, on th{s point, on the <_3onsjntut10nal
position of Aden today and the uncertainty in connection m}h it. They
say in paragraph 5 of their report:

“When the future constitutional position of Aden is decided the whole position

i idered, and until then we regard it as v:uor not to ask the
alzlulh:&t?or:d?yw: commit itself for any long term of years.”
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With the greatest deference l fail entirely to see what the constitu-
tional position of Aden has to do with this question. “So long as Aden
remains & part of British India, she will naturally receive a measure of
protection under the enactment. 1If circumstances arise which cause
Aden to be administered in the future by the Colonial Office, then
naturally the exports of salt from Aden will be treated as foreign salt
and taxod accordingly. It seemg.to me that the question of Aden is
entirely extraneous to the point and the Committee have failed to take
the economic situation into consideration. In other words, this part of
the report should be taken with a grain of salt.

One or two words 1ore with regurd to the argument about the
consumer. ‘Lhere are very few Honourable Members 1 notice in this
House who today advanced the time worn argument about the added
expenditure to the consumer—the argument that countless millions have
to suffer by the additional duty. I would point out in this connection
that, as far as one can gather, the imports of foreign salt into India during
the last year only constitute ten per cent. of the total importe—some-
thing like 50,000 tons out of a tota] of 500,000. These 50,000 tons of
salt were either Liverpool or Hamburg salt which, I understand, is of
special quality and is only consumed by the comparatively wealthy.
Therefore, the argument that the consumer wil] suffer can hardly arise
by the extension of the import duty.

One word more, and that is with regard to what we are pleased to
call in Karachi the ‘*Aden Menace”. My Honourable friend, Mr. Gays
Prasad Singh, referring to Aden said that whatever protection Indian
ealt receives should also be afforded to Aden. I agree, but only up to
a certain point and for these reasons. My Honourable friend quite
rightly pointed out that exports of salt from Aden into India have gone
hy leaps and bounds and I will not waste the time of the House by
quoting statistics. I will simply say that from 182,080 Sons in 1927 it
" bas gone up to 280,000 tons in 1983. Obviously, therefore, Aden
requires no protection, because she flourished even before these protective
measures were brought into being and she also participated in the enormous
pre-protection prices. She consequently built up enormous reserves and
now we find today that you can buy, as one Honourable Member pointed
out, Aden salt in Calcutta at Rs. 36. I had a telegram on the point
vesterday. There has been a drop from Rs. 70 and Rs. 80 per 100 maunds
in 1929 to Rs. 86 today. Does the general level of prices of other
commodities justify this drop? 1 respectfully submit that it is not the
case. Why this sudden love of Bengal by Aden?

Mr. K. P, Thampan (West Coast and Nilgiris: Non-Muhammadan
Rural): The drop in price is 8o in regard to rice also. ‘

Mr. D. N O'Sullivan: There obviously seems to be a ring of some
kind with the avowed object of bringing down the prices and thereby
ruining the indigenous industry.  After thig is accomplished, the prices
will again rise. T would further point out that if salt is sold today at
Rs. 36 a hundred maunds and Rs. 42 a hundred maundg and at prices
of that kind under Rs. 45, then the duty of two annas and six pies is
obviously inadequate to protect the local industry and that is the most



THE SALT ADDITIONAL IMPORT DUTY {EXTENDING) BILL. 2801
cogent argument in favour of reverting to the old rate of four annas and
six pies. That is all 1 have to say at present, and I support the motion
on the principle that some protection ig better than no protection.

Mr, President (The Hopourable Sir Shanmukham Chetty): The question
is: )

“That the-Bill further to extend the operation of the Salt (Aldditional Import
Duty) Act, 1831, be taken into consideration.”

The motion was adopted.

Mr, President (The Honouvrable Sir Shanmukham Chetty): The question
i8:
“That clause 2 stand part of the Bill.”

Has Mr. O’Sullivan got the sanction of the Governor General to his
amendment ? '

Mr. D. N. O'Sullivan: No, Sir, I have not.

Mr. President (The Honourable Sir Shanmukham Chetty): Then it is
not in order. Mr. Morgan.

Bir Lancelot Graham (Secretary, Legislative Department): Sir, before
Mr. Morgan moves his amendment, I shall be grateful to get a direction
about this amendment. The form of this Bill is an amending Bill and
there is an established ruling in this House that the scope of an amending
Bill is limited either to the insertion of the new sections which actually
it is proposed to insert or to those sections of the original Act which it sets
out to amend. Now, Sir, as I said, the form of this Bill is an a.mendmg
Bill, and it sets out to amend sub-section (3) of section 1 which gives the
life of the original Act. It also makes an amendment in sub-section (£) of
section 5. . Now, Sir, if this really were in substance an amending Bill,
1 should feel bound to take ob]echon to the relevancy of this amendment
on the ground that Mr. Morgan was setting out to amend a provision of
the original Act which is not “touched by the Bill as introduced; and, Sir,
it is because of my natural apprehension that if T let this amendment pass
without seeking vour direction, it might be held that that very salutary
rule of procedure by which the scope of amending Bills is determined had
been tacitly abrogated. That. Sir, is one point on which T seek your ruling.
The other is as to what is the effect of a continuing Bill like this. You
have a Bill to continue the life of an Act already on the Statute-book; and
I suggest that it ought to be possible for Government to put before this
House a Bill merely extending the life of such an Act, if such Act has-a
limited life, without putting before the Legislature th: whole contents of
the original Aet. That is to say. there ought to be a pocsibility of having
an e ding Act which"did not place before the T.egislature for the purpose
of amendment the whole contents of the original Act. And it is because
this amendment of Mr. Morgan’s might seem to imrly that it was possible
to 20 bevond the score of an amending Bill on the one hand and on the
other to have access to the whole contents of the oricinal Act that T would
seck your advice, T trust T have made a somewhat difficult point compara-
tively. clear. ‘ .
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Mr. President, (The Honourable Sir Shanmukham Chetty): It is now
a well-understood principle in this House that an amending Bill does not
throw open for discussion or amendment the entire sections of the original
Act which the Bill seeks to amend. All amendments relating to an amend-
ing Bill must clearly be within the scope of the amending Bill. Ordinarily
what the Legislative Secretary has pointed out would follow from this,
that is, that the scope of an amending Bill is to be sought either in the
new clauses that the amending Bill seeks to incorporate or in those sections
of the original Act which the amending Bill seeks to amend. It is,
however, conceivable that in certain exceptional cases the scope cf an
amending Bill might be covered by certain sections of the original Act
which are not specifically referred to in the amending Bill. If such a
contingency arises, it would be in order to move amendments for those
relevant sections. In this particular case, applying these principles, we
have to find out what exactly is the scope of the Bill that is before the
House. The scope of the Bill is to extend the life of the 8alt Import Duty
Act. The Chair must hold that when Government come before the House
with an amending Bill to extend the life of an existing Act which imposes
a duty or levies taxation, the amount of that duty or taxation will also be
cpen for discussion. For instance, in the present Bill, the import duty on
salt is two annas and six pies per maund. The existing Act will expire on
the 31st March, and Government want by this amending Bill to extend the
operation of the Act for one year more. Under such circumstances, it will
be perfectly open to this House to say that they would agree to the exten-
sion of this Act for one vear more provided the duty is reduced to two
annas or one anna and six pies. Thercfore, all amendments which aim at
reducing the amount of duty would be in order in such circumstances. The
Chair finds that the amount of the duty under the Salt Tmport Duty Act
is found in section 3 of the original Act. That section is not specifically
referred to or mentioned in the amending Bill. Now, Mr, Morgan, who
seeks to reduce the duty on one class of imported salt, has necessarily to
incorporate his amendment in section 3 of the original Act if he is to carrv
out his purpose, and, therefore, his amendment in these circumstances, will
be in order. The Chair is sure, the position is clear and there is no danger
of this principle being extended. '

Mr. G. Morgan: Sir, I beg to move:
“That after clause 2 of the Bill the following new clause he inserted :
‘2A. To section 3 of the said Act the following proviso shall be added, namely,—

‘Provided that Liverpool shall be permitted to import into anv port in British

India free of any additional duty of customs salt not ing fift;
i quansitys y ] exceeding fifty thousand tons

8ir, although a somewhat similar amendment was moved by me last
vear, and I am very sorry to say, was very unfavourably received br this

House. T 4am emboldened to bring forward this amendment, because, during

the past eight or mine months. conditions generally have rather changed
Last vear, the Honourable the Finance Member, when speaking on my
amendment, said: o )

“If it can be established that Liverponl salt is an entirely smecial article which
has its own market and its own price. in no wav competing with Tndian salt, then »

rase might presumably he made ont for reduci J
e gkt bresumek de or reducing the daty on Liverpool salt and
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That is one of the remarks which emboldened me to come forward.
Reference was made to the Central Board of Revenue, I understand, and
in their report they remark with regard to Liverpool salt as follows:

‘‘One conspicuous fact which the figures bring to notice is the complete absence
of importations into Calcutta of Liverpool .salt (fine white Cheshire) in the six months
April to Beptember 1933 and the very greatly reduced sales of salt in the same

period.”’ ]
They give some figures and then go on to say:

‘‘This abrupt decline must be attributed rather to German than to Indian competi-
tion, as the figures of imports from these two sources will readily show.”

Now, it is on that report that I base my amendment. Hamburg salt
has been imported to the extent of something like 45,000 to 50,000 tons.
We have a very strong feceling that that salt is being subsidised in some way
or other—whether of the actual salt producers or whether through the
shipping companies it is impossible for me to say; but we have a very
very strong suspicion that it is subsidised in some way or other, and,
therefore, Liverpool salt which is not subsidised or given a bounty or any
other help, finds itself unable to compete. The Honourable the Finance
Member, in his Budget speech referring to the necessity of trade and
co-operation between Britain and India, said:

“. . .and thirdly by finding an increased market for her agricultural exports in
the United Kingdom in exchange for the United Kingdom imports into India.””

During this Session, every section of this House has laid considerable
stress on the necessity of India for Britain and Britain for India. I do
not think there can be any question about that. Everybody has <come to
the conclusion that we must stand together and there must be trade
exchange and increase of trade exchange and service . . . . .

Mr. N. M. Joshi (Nominated Non-Official): What are you offering in

return ?
[ 4

Mr. G. Morgan: I am offering in return what the Honourable the Finance
Member made a point of in his speech, finding an increased market for
her agricultural products in the United Kingdom in exchange for United
Kingdom imports into India. If you buy, you can generally sell: there
must be exchange of trade and services: that is an established fact: you
cannot only buy: you cannot only sell . . . .

Diwan Bahadur A. Ramaswami Mudaliar: Can the Honourable Member
say how much of German salt is coming, this subsidised salt ?

Mr. G. Morgan: 45,000 to 50,000 tons.

Diwan Bahadur A. Ramaswami Mudaliar: May I give him the figures ?
5,000 tons during the last ten months and 5,000 tons during the previous
ten months, from the whole of Germany. I refer him to the January
number 8f Sea-borne Trade Accounts, p. 104. :

Mr. G. Morgan: I cannot accept those figures, but I think I am right
in saying that salt of that Hamburg quality comes to very nearly 50,000
tons on an average; that is the quality which is consumed in the Bengal

market.
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Sir Hari Singh Gour (Central Provinces Hindi Divisions: Non-Muham-
madan): What is your authority for making that statement?

Mr. G. Morgan: [ cannot find it just now. It is in the report. I
merely put this forward, because, I think, that as things stand today, there
is a case made out for Liverpool salt up to a certain amount.

Diwan Bahadur A. Ramaswami Mudaliar: I am sorry I was mistaken.
The Honourable Member is right: it is about 50,000 tons.

Mr. G. Morgan: I did not like to be too definite, but having followed
this for three years without ceasing . . .

Seth Haji Abdoola Haroon: At what price is German salt selling in the
Calcutta market ?

Mr. G. Morgan: Liverpool salt sells in the Calcutta market at Rs. 8
per hundred maunds over the price of Aden Solar Fine. The Honourable
Member ought to know, he has a great deal to do with salt business.

There is a special price for that particular quality and that hag been
brought out in every report that I have had to deal with and I know that
Liverpool salt has a special market for .a certain quantity and it sells
roughly at Rs. 8 per hundred maunds over the Aden Solar Fine price.
Supposing the price today—I am -afraid my friend, Mr, O’Sullivan, must
have been quoting some other quality—suppose the price today is round
about Rs. 49 to Rs. 50, then add to that Rs. 8, and you get the price of
Liverpool salt. The Hamburg salt is just the same. I am talking about
that particular special quality for ‘which there is a limited demand: In
connection with that the Indian Salt Association on two occasions, once in
1932, which elicited from my Honourable friend, Mr. B. Das, a very
stinging remark, and again in January, 1934, said that if the Bengal con-
sumers were keen to have to some extent Liverpool salt besides Aden and
Indian salt to suit their taste, it was then right to ask for a provision in
that class of salt to a limit commensurate with the actual demand for that
variety. That is why 1 have placed my limit at 50,000 tons.

A short time ago, cven the Burma salt people sent in a representation
to either the Governor or the Financial Secretary and said:

““The inference is therefore, obvious that these foreign salts were being subsidised
by their respective goveruments, the only possible exception being British salt waich

suffered in common with Burma salt and so was practically excluded from the Rangoon
n III“."

That was in a representation made by the Burma indigenous ‘salt
producers to the Government. )

I have nothing else to say on this matter. I hope that the Honse will
view it in the spirit with which I have put it forward and also with regard
to remarks made by the Honourable the Finance Member as to exchange of
trade. 8ir, I move.

Mr. President (The Honourable Sir Shanmukham Chetty): Amendment
moved:

““That after clause 2 of the Bill the following new clanse be inserted :

‘2A. To section 3 of the said Act the following proviso shall be added, namely,—

.‘Provided that Liverpool shall be permitted to import into any port in British
h:luh i h:y’ of any additional duty of customs salt not exceeding thousand tons
quantity’.’ **
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Mr. Sitakanta Mahapatra (Orissa Division: Non-Muhammadan): Sir, I
oppose the amendment just moved by my friend, Mr. Morgan. My
Province was one of the most prosperous Provinces in India due to the
existence of salt industry, but unfortunately this industry was sacrificed at
the altar of the avarice of the British merchants interested in Liverpool
and Cheshire salt. Mr. Sterling, who was the Divisional Commissioner in
Orissa in 1822, paid a tribute to the fine quality of salt manufactured in
Orissa. This is what he said:

“In this inhospitable tract,. . . . . .

An Honourable Member: Do you take this description as a correct
description of your country ?

Mr. Sitakanta Mahapatra: We did not hospitably receive the British.
However, I would ask Honourable Members to partieularly mark the
words:

“the finest salt of all India is manufactured, which, under the monopoly system,

yields annually to the Government a net revenue of a little short of eightecn lakhs of
rupees.”’

But this industry was killed to make room for Cheshire salt in India.
Even in spite of the imposition of heavy duties on Orissa salt, they could
not compete with salt made in Orissa. The grant of monopoly for salt
manufacture to the East Indian Company accentuated the distress of the
Orissg people. I shall read out a portion from a book by my friend,
Mr. B.Das . . ..

Mr. Gaya Prasad Singh: What is the name of that book ?

Mr. Sitakanta Mahapatra: The name of the book is ‘‘Salt Manufacture
i Ancient Orissa’’ by Mr. B. Das:

“But the pressure by the Cheshire manufacturers in England grew s'ronger and
stronger in the meanwhile. Before 1820, the comsignments were trials orly, Llut by
1832 nearly two lakhs of maunds were imported and hence Cheshire p:odu ers com-
peiled the House of Commons to examine the situation in 1836. The Select Committee
of the House of Commons of 1836 recommended that the Government mon.opoly
should be reduced only to a monopoly of manufacture. This monopoly of manufac-
ture was further criticised from time to time while the imports of ioreign ealt grew
to 29 lakhs of maunds in 1851.”

Sir, in this way the salt industry of my Province was killed for the
benefit of Liverpool salt merchants. Sir, I oppose the idea of any sort
of concession being granted to Liverpool salt.

The Honourable Sir George Schuster: Sir, my Honourable friend already
knows my views on this subject, because he had put forward his proposal
in our Committee discussions. What I chiefly wish to point out to him
is, without in any way taking the line that a proposition of this kind is
totally inadmissible, I would put it to him that this is not the way in
which, to bring it up. We have now entered into definite relations with
the United Kingdom as regards the preferences and trade arrangements
and it is impossible to consider propositions of this kind in isolation. If
the United Kingdom manufacturers wish to press for preferential terms as
regards salt, that is a matter which can be considered as part of a geraral
discussion in which a number of questions can be raised and in which Inaia
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[Sir George Schuster.]
will have the opportunity to raise reeiprocal questions. Therefor, Sir,
I must oppose my friend's amendment on those grounds, quite.apart from
the fact that, as at present advised, I cannot see that he has established his
case on its merits.

Mr. President (The Honourable Sir Shanmukham Chetty): The question
i8:
“That after clause 2 of the Bijll the following new clause be inserted :

‘2A. To section 3 of the said Act the following proviso shall be added, namely,—

‘Provided that Liverpool shall be permitted to import into any port in British
India free of aly additional duty of customs salt not exceeding fifty thousand tons.
in quantity’.’ '

The motion was negatived.

Mr. G. Morgan: Sir, I beg to move the amendment which stand» in my
name:

“That after clause 2 of the Bill the following new clause be inserted :

‘2A. In section 3 of the said Act after the words ‘two and a half annas per
maund’ the words andmthocmofhvupoolntthonhofommud&m
pies per maund’ shall be inserted’.”

Sir, the Honourable the Finance Member says that I have not mude cut
& case for Liverpool. I think that it is very hard. I thought | bad made
out quite a good case. .The Finance Member’s ideas of ‘the merits of the
case and mine may be entirely different, but 1 really thought that my case
was quite a good one. The Finance Member has stated that the moper
way to msake any change in any tariff arrangement between britain and
India is to bring the matter up in the trade agreement which, I naderstand
the Finance Member to say is under consideration . . . .

The Honourable 8ir George Schuster: What I really suggesied to him
was that it should be brought up through the proper channel to enable the
case to be examined properly. Matters of this kind cannot be brought up
on the floor of the House by individuals who claim to speak on bebalf of
particular commercial interests in England.

Mr. G. Morgan: That, I take it, has to come from the other side through
the British representatives up to the Government of India. 'Lnat may
be so, and the House will decide whether that is the proper way to deal
with this matter. I shall be very glad to place my amendment beiore the
House. This second amendment is merely put in on the priacipla thut
half a loaf is better than none, but I should like to.place my amendment
before the House in prder that they may say definitely that this is not the
way to bring forward this amendment, 8ir, I move.

Mr. President (The Honourable 8ir Shanmukham Chetty): Am~ndment
moved:
“That sfter clause 2 of the Bill the following new clause be inserted :

‘2A. In section 3 of the said Act after the words ‘two and a half annas per
maund’ thowords udmthea-ofhvcpooluuwuholmmndﬂmo
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Mr. B. V. Jadhav (Bombay Central Division: Non-Muhammadan
Rural): 8ir, I rise to oppose this amendment. Salt is one of the necessaries,
of life, and, therefore, India ought to be independent of any foreizn supplies.
This is & just principle, and, in order to carry out that principle, an impert
duty has been levied, because the Province of Bengal did not produce the
salt it needed. All the maritime Provinces in India make their own
salt and are independent of any foreign salt, but the Province of 1 engal
has ceased to manufacture salt for its own use, and it is the intention of
Government to encourage that manufacture even in Bengal, and with a
view to protecting Indian salt, an import duty of Rs. 0-2-6 per maund has
been levied. This import duty is necessary in the interest of the salt that
is msnufactured in India. We have been told that new manufactories in
Karachi, Kathiawar and other places are springing up to supply the neces-
sary quantity of salt required by Bengal. If this preference is given to
Liverpool salt and if the duty is halved, then the condition of salt manu-
facture in Sind especially, and in Kathiawar will be very bad, and they
will have to face competition which they are not able to fiee even ot
present. Therefore, I maintain that this amendment ought to be >pvosed.

The Honourable Sir George Schuster: Sir, I must oppose the amend-
ment, I am afraid, on the grounds I have already explained.

Mr. President (The Honourable Sir Shanmukham Chetty): The question
is:
““That gfter clause 2 of the Bill the following new clause be inserted :

‘2A. In section 3 of the siid Act after the words ‘two and a Lalf annas per
maund’ the words ‘and in the case of Liverpool at the rate of one anna and three
pics per maund’ shall be inserted’.” h

The motion was negatived.

Mr. President (The Honourable Sir Shanmukham Chetty): The-question
is:

“That clause 2 stand part of the Bill"
The motion was adopted.

Clause 2 was added to the Bill,

Mr. President (The Honourable Sir Shanmukham Chetty): The question
is: :
“That clause 3 stand part of the Bill."

‘ Mr. D. N. O'Sullivan: 1 beg to move:
“That clause 3 of the Bill be omitted.”

The effect of this will be to maintain the old maximum selling price of
Rs. 54-12-0 as against the proposed maximum price of Rs. 50-0-0, and I
will be verv brief in my remarks on this point. It was the idea of the
Tarift Board in fixing 8 maximum price to fix a fair and economic selling
price. Tn 1931, a fair selling price was Rs. 66 in the estimation of the
Tariff Board. It was subsequently reduced for no adequate reason, in my
submission. to Rs. 54-12-0. and now it is proposed to reduce it to Rs. 50.
T would point out to the House that it is the maximum selling price that
has been fixed and not the minimum selling price. We all know that the
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price is now considerably lower than the proposed maximum price. The
points at issue are these. First of all, is there any justification for reducing
the maximum selling price to Rs. 50, and, secondly, if the old rate of
Rs. 54-12-0 is retained, is anybody prejudiced thereby, that is to say, does
the consumer or any one suffer? The last report of this Salt Industry
Committee has given no valid reasons at all for this reduction, none what-
soever. It is impossible to say on what premises they based their conclu-
sions. Their remarks in relation to this are contained in paragraph 4 of
their report: )

‘“While for these reasons we recommend no change in the import duty we think
that the time has come to make a change in the price at which the Government
has power to buy in salt which power, we may point out by way of reminder, is
the controlling factor in the whole plan which we originally recommended, and dis-
tingunishes this plan from an ordinary scheme of protection. We consider that this
buyinz in price can now be brought more into touch with the actual realities of thé
sitnation.”

—What those realities are, of course, they do not say—

“The original buying price was fixed according to the Tariff Board’s assessmeat
of a fair selling price and the reduction which we recommended last vear, was
based on the established fact of a reduction in the cost of cne of the Tariff Boards
factors, namely, sea freight. We recognise that in proposing a further reduction now
we are departing in a new manner from the Tariff Bo‘nfs basis without actually
reviewing the other items which made up this basis.” '

—They make no enquiry on the point at all as far as one could see—

“‘Nevertheless we consider that on broad grounds some revision is jurtified for in
the present economic depression the whole scale of values has changed and every
industry has had to accept lower prices for its goods.’

Is it a fact that in the last year the whole scale of values has depre-

ciated to that extent? T respectfully submit that that is not

SPM. the nase. Thercfore, I snbmit that this report itself does not
establish that there is any justification on economic grounds for the lower
rate, and I shall be glad to hear of any adequate reasons. On the other
hand, is there any prejudice to anybody by the retention of the old rate ?
Again, the old consumer argument cannot be brought into play here. because
the difference to the consumer in the two rates is practically negligible. A
very large family would consume about one-third of a maund of salt per
annum, and the difference in the two rates would work out, according to our
calculation, to ahout three pice per annum per maund to the consumer.
So, the extra cost to even the largest family would be about one pice per
annum. As against this negligible increase of one pice to the consumer,
conside=shle prejudice is done to the manufacturer because, as I said previ-
ously today, if you are granting protection, grant edequate protection.
protect this infant industry adequately, and a rate of Rs. 50 per 100
maunds will not enable the indigenous industry to put away any' reberves
against a rainy day or afford protection against this rate cutting war which
is now in being or whirh is commencing. T have pointed out that today the
rate is Rs. 46 in the Calcutta market and Tittle Aden crushed salt is being
sold at Rs. 42-0-0. Aden Ttalian is being sold as low as Rs. 86-0-0 per 100
maunds. How, unless this indigenous industry is permitted to build up
some st of reserve agsinst a rainy dav, are they to continue? T submit
for the serious comsidevstion of the House that there ir ahsoultelv no case
made ~ut for the lower maximnm selling rate, and T would urge upon the
House in the interests of the indigencus industry to retain the old rate of
Rs. 54-120. . o o
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IOrd. President (The Honourable Sir 8hanmukham Chetty): Amendment
moved:

“That clause 3 of the Bill be omitted.”

Mr. M. Maswood Ahmad: I oppose this amendment, and I want to say
in this connection that the price of Rs. 50 which has been proposed is already
a very large amount. My Honourable friend has himself admitted that
nowadays the price is Rs. 36, and that is the reason why the Committee has
reduced the amount to Rs. 50.

Mr. D. N. O'Sullivan: I said temporarily owing to rate cutting war.

Mr. M, Maswood Ahmad: When the price rises, then my Honourable
friend can come later and say that the amount must be raised, but at the
present moment there is absolutely no case for my Honourable friend’s
amendment. My point i8 thut this Rs. 50 is already an exorbitant amount
for the poorer classes. My Honourable friend Jdoes not realise what one
pice makes in the Budget of 2 poor man who earns six pice after toiling the
whole day. To people who spend hundreds of rupees at bridge tables, one
pice does not matter much, but it means everything to the poor people.
Again, my Honourable friend has said that this is an infant industry. I
do not know when this infant industry will grow into young, healthy
manhood. T suggest to the Honourable the Finance Member that instead,
be should, by executive order, reduce this Rs. 50 and fix it at Rs. 36, as he
has power to do.

The Honourable Sir George Schuster: Sir, I take my stand halfway bet-
ween my Honourable friend who moved this amendment and my Honour-
able friend who has just spuken. We have given this matter a great deal
of consideration in the committee and I think our proposal is right to reduce
the maximum price now to Rs. 50. We are definitely feeling our way in
this matter. What we are doing is to bring this maximum price rather
more into touch with the prevailing market price than it would be if we left
it at Rs. 54. I would ask the House to support our conclusion in this matter.

Mr. President (The Honourable Sir Shanmukham Chetty): The questiun
is:
“That clause 3 of the Bill be omitted.”

The motion was negatived.
Mr. Pregsident (The Honourable Sir Shanmukham Chetty): The question
i
“That clavse 3 stand part of the Bill.”
The motion was adopted.
Clause 8 was added to the Bill.
Cluuse 1 was added to the Bill.
The Title and the Preamble were added to the Bill.

The Honourahle Sir George Schuster: Sir, I move that the Bill be
passed.

Mr. President (The Honourable Sir Shanmukham Chetty): The question
is that the Bill be passed.
The motion was adopted.
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The Honourable Sir George Schuster (Finance Member): 8ir, I beg to
move:

“That a supplementary sum not exceeding Rs. 13,58,000 be granted to the Gover
nor General in Council to defray the charges which will come in course of
Pa;g:;-;'t" during the year ending the 3lst day of March, 1834, in respect of

)1 .

Mr. M. Maswood Ahmad (Patna and Chota Nagpur cum Orissa Muham-
madan): This amount is required by Government to pay the price of the
opium. At present opium is grown in British India and in the States as
well and the amount demanded by my Honourable friend is for the excess
of the opium which has been grown in British India and the larger portion
of this is to defray the charges of opium grown in Indian States. In this
connection, T want to say that except Gwalior and Indore, they have got
contracts with other Indian States and they inform the States that a parti-
cular quantity of opium . . ..

The Honourable Sir George Schuster: On a point of order, I think my
Honourable friend is raising questions of policy on this matter and I under-
stand that the general rule of procedure is that in the case of supplementary
grants the question is merely one of whether the money sho:f(f be voted.
Moreover, in this case, I may point out to my Honourable friend that it
does not represent expenditure in the ordinary sense. We have to take over
this opium according to the amount of the crop which is grown and we may
get a little more than our forecast in one year and a little less in another
vear.

Mr. M. Maswood Ahmad: This amount is wanted by Government to pay
the States for the excess of opium which they have supplied to them. I
want to suggest to Government that they should not take this excess amount
of opium. That is my point. So I say that we should not give this money
to them.

Mr. President (The Honourable Sir Shanmukham Chetty): The question

Mr. M. Maswood: I have not finished my remarks. I was only explain-
ing my point in reference to the point of order.

The Honourable Sir George Schuster: My Honourable friend surely
admits that we must carry out our agreements in this matter. Whst my
Honoursable friend is doing is to raise questions of policy. That is tl::cﬁint
of order I raised. Our policy has been to get control of all these stocks of
opium that are produced in the States, and unless we take over those stocks,
they become a real mensce to the carrying out of our policy of controlling
the production of opium.

Mr. M. Maswood Ahmad: T oppose this motion and say that the amount
should not be sanctioned. ’

Mr. President (The Honourable Sir 8hanmukham Chetty): The Honour-
able Member knows perfectly well the restricted scope of the discussion on
these demands. He csnnot discuss the question whether the Government
are right in pursuing the policy of purchasing all the opium thst has been
produced in the crop of a particular year, and he will not be in order if he
wantgd to stress that point.

( 2910 )
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Mr. Gaya Prasad 8ingh (Muzaffarpur cum Champaran: Non-Muham-
‘madan): My Honourable friend is discussing the question on its merits.
The outturn has far exceeded the estimate and, in order to cover that
expenditure, my Honourable friend, the Finance Member, wants that this
sum should be granted and Mr. Maswood Ahmad is going to discuss that
question. I cannot understand how that can be out of order.

Mr. President (The Honourable Sir Shanmukham Chetty): What the
*Chair said was that he could not discuss the poiicy of the Government—
whether they were following a right policy in conptracting to purchase all the
copium grown in a particular yesr.

Mr. M. Maswood Ahmad: T do not want the Government to purchase this
excess amount of opium as being agsainst the public interests.

Mr. President (The Honourable 8ir Shanmukham Chetty): This point
-ought to have been raised during the Budget. It is a question of policy
as to how they are to spend the money in the purchase of opium. He has
missed his chance.

Mr. M. Maswood Ahmad: If that is your ruling, then I cannot discuss
‘this question. In opposing this grant, certainly I must place the facts before
the House as to why the sanction of this amount by the Assembly is not
in the interests of India. Rather it is against the interests of India.

Mr. President (The Honourable Sir Shanmukham Chetty): The ruling
has been given on a number of occasions in the past. It is not a new ruling.

Mr. M. Maswood Ahmad: Then I oppose this smount and submit that
it should not be sanctioned by the House.

Mr. 8. O. Mitra (Chittagong and Rajshahi Divisions: Non-Muhammadan
Rural): We do not question the policy of the Government to control the
opium that is produced in India, but what I understand Mr. Maswood Ahmad
to argue, and I agree with him, is this. Should it be left to the sweet
will of the Native States to produce any amount of opium they like, and
then to force the Government of India to buy that? If that be so, . . . .

The Honourable 8ir George Schuster: If my Honourable friend would
read the papers that have been supplied, he would realise that we have
definite agreements with the States. They cannot control the weather con-
ditions. Sometimes they produce a big crop and sometimes they produce
less. It happened in this particular year that the crop. production far
cxeeeded any reasonable estimate, and that is why there has been an
XCess.

- Mr. President (The Honourable Sir Shanmukham Chetty): Under the
agreement the Btates are bound to limit the acreage under cultivation of
opium. That is governed by the policy of the Government snd the agreement
that they have entered into with the States. If, as a result of favourable
weather conditions in that particular area, there is more crop than can be
anticipated at the time of the Budget, then what ean we do.

Mr. S. O. Mitra: The Honourable the Finance Member referred to the
papers supplied to us. The proceedings of the Standing Finance Com-
mittee, Volume XITI, No. 9, is the ouly one that has been supphed to
us. " He has referred to a number of other proceedmgs Nos. 8, 5, and so
o, which we cannot get hold of. '
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The Honourable 8ir George Schuster: Will my Honourable fr:end refer to-
page 415 of the proceedings of the meeting of the Standing Finence Com--
mittee of the 23rd January ?

Mr. 8. 0. Mitra: The members of the Standing Finance Committee have
got it, but it does not follow that it has been supplied to us. (Voices: ‘‘No,
no, the other volumes were supplied,’”’) Very well, can you tell us why
this volume was circulated ? ‘

Mr. President (The Honoursable Sir Shrmmukham Chetty): Have all the
volumes been circulated ?

The Honourable Sir George Schuster: Yes.

The Honourable Sir Brojendra Mitter (Leader of the House): Sometimes
they go with the proceedings of the Legislative Assembly, and Honourable.-
Members, thinking that they are all merely proceedings of the Assembly,
never look at them

Mr. S. O. Mitra: Many papers are supplied to members of the Standing
Finance Committee, but that does not necessarily mean that all the papers
supplied to those members are supplied to every other Member as tvell.
The Honourable the Leader of the House does not perhaps know that the
members of particular Committees get much more papers than those sup-
plied to other Members in the House.

The Honourable Sir George Schuster: I am quite clear that my Honour-
able friend has been supplied with a copy of this volume of the proceedings
of the Standing Finance Committee.

Mr, 8. 0. Mitra: Why is it that this volume No. 9 alone has been tacked
on to this supplementary demand ?

Mr. President (The Honourable Sir 8hanmukham Chetty): The Chair
finds- this number tacked on to the supplementary demand on its table

also.

The Honourable 8ir George Schuster: Becsuse that particular volume had
not been circulated before.

Mr. 8. O. Mitra: 8Sir, we are getting this particular copy on our table
here for the last three or four days. However, if that be the point, then I
have nothing to say.

Mr. Gays Prasad 8ingh: Sir, 1 understand that this sum is required to
meet extrs pavments due to the outturn of opium during the season 1932-33
having far exceeded the estimated yield due to favourable weather condi-
tions. Now, a reference has been made to the Standing Finance Committee’s
report. Volume XIII, No. 7, pages 415-16. Well, T have turned to those
pages and this is what T find:

"L ("uncise Statement of the proporal and reasons therefor.—The amounts provided
in the current year’s hudget cstimates on account of ‘payments for special cultiva-
tion in Malwa’ and ‘Psyments to cultivators irr the United Provinces' are Ra. 24,18,000
and Rs. 17,87,600, respectively, but due to favourable weather the outturm of o} inm
has exceeded the anticipsted yield on which the budget was framed. According to
the latest revised estimates, the expenditure under the two sub-heads is expected to
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be Rs. 30,81,500 and Rs. 26,84,100 and an excess of Rs. 1560,000 is therefore anti-
cipated in the budget grant of the Opium Department for 1933-34 under these sab-
heads. A portion of the excess will be met by the respfropnshon of funds to the
thpnt of Rs, k%,&l) :‘romhtbe savings anticipated under other sub-heads in the
pjum grant. As regards the balance it is proj to submit a supplement
demand to the Legislative Assembly for Rs. 14,'?%,%‘.‘;fl PP i

A supplementary demand has been put before the House. Now, un-
fortunately I find from my own experience as a member of the Standing
Finance Committee for a long number of years that these recurring demands
very often come, owing to the weather conditions becoming very favourable
so far as the cultivation of opium is concerned. 8ir, the Government of
India sre under an obligation to bring into control the traffic in opium
within a prescribed number of years at the end of which—it was probably
in 1934-35, any way by the end of that year the cultivation of opium is
to be strictly limited only to the medicinal and scientific requirements of
the country and by the end of that period our exports of opium to China
and other places should slso be stopped, but I find very often that these
favourable weather conditions prevail and the cultivation of opium within
the prescribed area exceeds the estimated outturn. I would, therefore,
suggest that some drastic steps should be undertaken by the Government,
if possible, to restrict the cultivation of opium within the territories of the
Indian States, so that the obligations of the Government of India may be
«carried out without prolonging the interval which they have stipulated in
that agreement. Therefore, while I am not exactly opposing this demand,
‘T would press upon the Government the neceseity of exploring some avenues
‘through which the necessary arrangements might be made for strictly con-
trolling this immoral traffic in opium and restricting the outturn to the
actual requirements which the Government themselves have undertsken
yesrs ago by the end of which period our exports to other countries should
automatically cease. I shall be glad if my Honourable friend, the Finance
Member, throws more light on this proposal.

The Honourable Sir George Schuster: Sir, I am very glad fo throw
light on the proposal. I thought my Homnourable friend, as an old member
of the Standing Finance Committee, was very familiar with it. As a matter

-of fact, if I look back over my own period of office here, I can remember
periods like the present when we have had sn excess production. I can
also remember two or three years back a period when the Central Board of
Revenue authorities came to me in considerable panic owing to the fact
that there had been a shortage of production. We were likely to have an
insufficient quantity of opium in order to carry out our programme. It so
happened that in 1932-83 there was an excess. I am told in the current
-vear there is actually going to be a shortage snd we are going to have a
sgubstantial saving on our estimates of expenditure. On the whole I think
we have been pretty accurate in handling this matter and in regulating the
area under cultivation so as to produce the amount of opium that we require.
"There is, however, a considerable fluctuation in the yield from year to year
and I am afraid no suggestions from any Honourable Member opposite will
make us able to guess the position more accurately than we do &t present.

Mr. President (The Honourable Sir Shanmukham Chetty): The question
is:

“That a supplementary sum not exceeding Rs. 13,58,000 be granted to the Gover-
nor General in Council to defray the charges which will come in course of payment

during the year ending the 3lst day of March, 1934, in respect of ‘opium’.
The motion was adopted.
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INTEREST ON MISCELLANEOUS OBLIGATIONS,
The Honourable Sir George Schuster: Sir, I move:

© “That a supplementary sum not exceeding Rs. 4,509,000 be granted to the Gover-

nor General in Council to defray the charges which will come in course of pay-
ment during the year ending the 3lst day of March, 1934, in respect of
‘Interest on Miscellaneous Obligations'."

The motion was adopted.

COUNCIL OF STATE.

The Honourable Sir George Schuster: Sir, I move:

‘‘That a supplementary sum not exceeding Re 55,000 be granted to the Gover-
nor General in Council to defray the charges which will come in courte of pay-
ment during the year ending the 3lst day of March, 1934, in 1espect of’
the ‘Council of State’.”

The motion was adopted.

LEGISLATIVE ASSEMBLY AND LEGISLATIVE ASSEMBLY DEPARTMENT.

The Honourable Sir George Schuster: Sir, I move:

*That a supplementary sum not exceeding Rs. 1,532,000 be granted to the Gover-
nor General in Council to defray the char, which will come in course of pay-
ment during the year ending the 3lst y of March, 1934, in respect of’
the ‘Legislative Assembly and Legislative Assembly Department’.”

The motion was adopted.

FINANCE DEPARTMENT,
The Honourable Sir George Schuster: Sir, I move:

‘“That a supplementary sum not exceeding Rs. 10,000 be granted to the Gover-
nor Gemeral in Council to defray the char which will come in eourse of jay-
ment during the year ending the 3lst day of March, 1834, in respect of
the ‘Finance Department’."’

Mr. X. M. Joshi (Nominated Non-Official): Mr. President, before I vote
for this supplementary demand, I would like to get some information from
the Honourable the Finance Member, and, while asking for this information,
I assure you that I have no desire to go against your ruling. At thc same
time, I am sure, you will consider the difficulty of Members who have to
vote for a particular grant and make their position quite clear in opposing or
supporting it. Having made that request to you, Mr. President, 1 would
like to ask for certain information from the Honourable the Finance Member.
The first point on which I would like to get information is whether the
«conomic experts for whom Rs. 20,000 have been asked in the suppleinentary
grant have made any report. If they have made any report, when is it
going to be published. or is it going to be a confidential report? If it is
going to be a confidential report, I am afraid T shall not be able to support
this demand at all.

The Honourable Sir George Schuster: If my Honourable fricnd would
just ask his questions, it would save lot of time in answering them.
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Mr. N. M. Joshi: I hope the Honourable the Finarice Member will permit
me to ask my questions in my own way.. If the report is going to be con-
fidential, I really cannot support this demand. But there is no reason for
the report to be confidential.

The Honourable 81!:(!00&0 Schuster: May I tell my Honourable friend
at once that it is not going to be confidential. I think it is now in the press
and it will be published very shortly.

Mr. N. M. Joshi: Well, Sir, it is very difficult to understand the exact
meaning of the words ‘‘very shortly”’. If the Honourable Member had told
me that it would be published within a week's time, I would not have spoken.
at all on that point.

The Hononn_ble Sir George Schuster: May I tell my Honourable friend
that probably within a fortnight's time it will be published.

Mr. N. M. Joshi: Sir, I amn quite satisfied on vhat point. My next ques--
tion is whether Government propose to waste this money on an inquiry by’
not taking any action. My experience is that the Government of India have
spent lot of money several times on these inquiries for the collection of
statistics. They appointed a big Committee going round the country with
several members and spent lot of money. The Committee made certain
recommendations, but the Government of India did not give effect to any
of those recommendations. Now, I want to ask before I vote for this demand
whether the Government of India have decided to give effect to the recom-
mendations of this Committee. Sir, the third question that I would like
to ask is this. From the report of the Standing Finance Committee, I
find that the Government of India have decided to associate two Indians
with the two experts who have been brought from England. I want to
know whether the position of the two Indian members was that of equality
with the British experts who were brought here ? From the words used by
the Honourable Member that two Indians will be associated, my fear is
that the position of Indians will not be that of equality. If that is so, I
find it very difficult to support a demand of this kind, because I feel that
there should always be co-operation between the British and the Indians,
but it should be as between two equals and not as between superiors and

inferiors.

[At this stage, Mr. President (The Honourable Sir Shanmukham Chetty)
vacated the Chair which was then occupied by Sir Abdur Rahim, one of the

Panel of Chairmen.]

. T am not, of course, against the experts being brought to India either
frora Great Britain or from anywhere else.

Mr. XK. P. Tham West Cosst and Nilgiris: Non-Muhammadan
Rural): May I know th (was the position of my Honourable friend on the

Joint Select Committee ?

. M. Joshi: My question, therefore, is whether the position of the
Indﬁ:\: ]:msnthat of qual%. If the position was not that of equals, I l?’m
afraid that I shall not be able to vote for this Qema.nd; My rea?]ondns this,
that if Indians are appointed in the position of inferiority, }fhen t :r eclli;OLl
of a Committee like this will not carry that influence in the cou{: y wi cd
it would otherwise have carried. We want these Committees to be receive
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well by the public. We want their decisions to be received well by the public
and I feel that if we allow Indians to be associated in a position of in-
feriority, the decisions of a Committee of this kind will not be properly
received. 1 hope that the Government of India will give me satisfactory
information on these three questions.

Mr. M. Maswood Ahmad: Sir, I want to know only one thing. In the
memorandum placed before the Finance Committee, it was said that if
the experts were unable to complete their inquiry during the cold weather, it
might be necessary to invite them to return to India during the cold weather
of 1934-35. I want to know in this connection whether the inquiry has been
completed and whether the report which will be supplied within & fortnight’s
time to us will be a complete report or whether it will be a preliminary
report. Also, if it is & preliminary report, whether another report will be
made only after they have made more investigations in the year 1934-85.
I would like to have information on this point. -

Dr. Zisuddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Sir, I gave notice at the meeting of the Standing Finance
Committee that I would oppose each and every item contained in these
supplementary demands on the ground that there is one very important
item which the Government of India have turned down on account of the
financial stringency which, to my mind, is much more important than
any of these demands that are mentioned in the agenda paper. Unless
the Government of India put that particular demand in the forefront, ali
the other demands must wait. If my Honourable friend wants, I will
make s short speech on the occasion of each and every demund or I will
make only one speech and then oppose every motion. 8ir, we know that
the Simon Commission appointed a Committee known as the Hartog
Committee. That Committee made one very important recommendation
for the appointment of an Advisory Board. The Government of India
accepted this principle and the Local Governments supported the measure,
and it received the unanimous assent of the people. When I moved a
motion sometime ago, . . . .

The Honourable Sir George Schuster: Sir, ] feel bound, as a matter of
principle, to raise & poipt of order although 1 am sorry to do so, hecause
nothing would have given me greater pleasure than to hear my Honour-
able friend make a speech. My Honourable friend is opposing these
motions of supplementary demands on the ground that Governmment have
not proposed expenditurc under some totally different head. 1f we are
{0 follow the ruling given by the President, it appears to me that my
Honourable friend must be out of order in making speeches on these lines.

Dr. Ziauddin Ahmad: I am not raising any question of principle just
now. I am really pointing out that we are in a very bad state of finuncial
stringency which is evident from the fact that the Government have turned
down this uportant proposal. Therefore, we have got no money to
sanction all these supplementary demands. 1 am opposing them on the
ground of economy and financial stringency. In proof of the fact of
financial stringency is the statement made by the Government of Indis
in connection with this particular proposal, and because this thing was
turned down on account of financisl stringency that the Government of
India have no money, 1 say that we ought to turn down every proposal
which is really of less importance than the other one, )
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My, Ohairman (Sir Abdur Rahim): On the point of order raised by the
Honc urable the Finance Member, the Chair would say that if the Honour-
able Member wants to oppose this demand on the ground that there is ‘no
money in the exchequer of the Government of India, he is perfectly within
his beunds in doing so. Otherwise he must confine himself to the subject
to which this motion relates.

Dr. Zisuddin Ahmad: I am really taking my stand on this grouad that
wo have got financial stringency and we have really no money.

The Honourable Sir George Schuster: We all admit that.

Dr. Ziauddin Ahmad: My Honourable friond agrees that we have got
financial stringency, and, in spite of that, he brings forward this proposal.
May I ask him if it is not inconsistent?

‘The Honourable Sir George Schuster: Not at all inconsistent. Financial
stringency is an elastic term, within the limits of financial stringency,
$here ar- certnin items of expenditure which are really obligatory or which
we think are likely to produce results whick make it worth while under-

taking at present.

Dr, Ziauddin Ahmad: Financial stringency is an elastic term which
can be used in any way that the Finance Member likes.

Mr. Chairman (Sir Abdur Rahim): That will not justifyv an Honourable
Member in dealing with all sorts of questions bearing on the financial
condition of the Government of India. Be must really confine himself to
the subject to which this motion relates.

Dr. Ziauddin Ahmad: I am confining my remarks to the subject matter

of this motion. I do not want io enter into the merits of the case,
becausc this may be a very good one. But T want to mention particularly

- that we have got no moneyv to spend on this particular demand,—and that
is the whole point of my objection. That the Government have no money

is evident from the fact and from the action they {cok in connection with

certain other items of expenditure which, in the opinion of this House,

is much more important than any of the items mentioned here. That is

really the ground on which I stand. I already said that the Government

of India have accepted that the recommendations of the Hartog Committee
werc very good and very desirable. The Local Governments wanted it,

the public wanted it and everybody wanted it and said that it was abso-

Iytely essential for the progress of education in this country. In spite of

all these, it was turned down on account of financial stringency. There-

fore. am I not right in asking this House to turn down this particular

proposal on the same ground which my Honourable friend used in turning

down the recommendations of that Committee? With these words. I

oppose the motion,
Theé Honourable 8ir George Bchuster: I will do my best to answer the
questions that have been put to me.

As regards my Honourable friend, Mr. Joshi, T am afraid that having
‘heard his questions we must on this side face the appalling tut not entirely
unusual prospect of having to do without my Honourable friend’s vote.
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My Honoursble friend has asked us to give an undertaking that we would
act on all the proposals that may be contained in this report. I could not
possibly give any such undertaking. We shall certainly treat with the
greatest seriousness all these recommendations and I trust that che report
will be of such value that we can act upon ¢ll of them bui until we have
seen the report, we cannot possibly say what our aoction_ will be. My
Honourable friend asked whether the Indians were given equal status.
Well. I may inform the House that the Tndians themselves never raised this
question. They were extremely pleased to have the opportunity of work-
ing in association with these two experts that we brought from England and
no one took the trouble to raise that question as to whether their status was
equal or not.

Mr. Gaya Prasad Singh: As a matter of fact, werce their status eqnal
or not? That is the point Mr. Joshi wants to know, whether the status of
the Indian Members was equal to the status of the European Members.

The Honourable Sir George Schuster: The position is this, that two
‘economic experts were brought from England and they were men, s&eoinlly
selected for this purpose, of world-wide reputation. They were the two
whom we selected for carrying out and guiding this work and it s uscless
to ignore or to attempt not to face the fact that there was in India no
statistician, for example, of the same rank, reputation and experience as
Professor Bowley. I do not think anyone would dispute that. Those two
experts from England were chosen as I say primarily on their own merite
and with them three Indian economists were associated. They were chosen
purely with a view to their being able possibly to undertake work in the
future in case there would be any sequel to this enquiry. They were not
chosen as being men of the same standing and age and experience as those
who came out from England. There i8 no suggestion in that that the
Indian is put on a lower status than the Englishman, it is simply a question
of the individuals who were employed. My Honourabls friend, Mr.
Maswood Ahmad. wished to know whether the enquiry had been compléted
or whether it was merely a first step to a larger enquiry on which possibly
some experts might be invited next year. Tt is difficult to answer that
question until we have the report before us and have considered our action
upon it. But I may tell my Honourable friend that the report which is
now in the press,—although I have not scen it in full, T have s:en only
certain sections of it, I know the scope of the report,—that report wil] deal
merely with statistics, the organisation for siatistical and economic intel-
ligence work in the Government of India. It will suggest a settiug up of
certain organisation and keeping of ceitain statistical records. Tt will also
suggest the undertaking possibly of a very full enquiry what is generally
known as the ‘‘census of production’’ or an ‘‘economic census'’ of the
whole of India. That enquiry if it is undertaken might be a task which
would last four or five years and would be an important and costly bit of
work. I wish to express no opinion at present on the merits of that. I
am merely explaining the position in order that my Honourable fricnd may
understand what is involved in his question. T think it is not at all probable
that cither of these two gentlemen, who have come out for the present
enquiry, will be willing to come out again to take part in the larger and
longer enquiry of the nature which I have just described. That, 8ir, I
think answers all the questions. As regards my Honourable friend, Dr.
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Ziauddin Ahmad, I would point out to him that there is 2 certain distine-
tion between allowing expenditure for a non-recurrent item and embarking
on setting up a new department which would involve a regular recurriag
expenditure. I think what he had in mind was an item of expenditure-
which would have fallen in the latter category.

Dr. Ziaucddir Aimad: Will this committee of enquiry not be a per-
manent department? Do you mean to say that the enquiry will be held:
one year and then it will be over? -

The Honourable 8ir George Schuster: Undoubiedly these particular re-
commendations may lead to recurrent expenditure, but the item which is-
now before us and which my Honourable friend wishes to oppoxe is an.
item which mvolves a single non-recurrent payment.

Mr, Chairman (Sir Abdur Rahim): The question is:

“That a supplementary sum not exceeding Rs. 10,000 be granted to the Gover-
nor General in Council to defray the charges which will come in ocourse of ray-
ment during the year ending the 3lst day of March, 1934, in respect of"
the ‘Finance Department’.” -

The motion was adopted.

CENTRAL. BoARD oF REVENUE.
The Honourable 8ir George Schuster: I beg to move:

“That a supplementary sum not exceeding Rs 6,000 be granted to the Gover-
nor General in Council to defray the charges which will come in course of
payment during the year ending the 3lst day of March, 1934, in respect of
. the ‘Central Board of Revenue'.” .

The motion was adopted.

ADMINISTRATION OF JUSTICE.

The Honourable Sir George Schuster: Sir, I beg to move:

“That a supplementary sum not exceeding Rs. 5,000 be'gmnted to the Gover-
nor General in Council to defray the charges which will come in course of
payment during the year ending the 3lst day of March, 1934, in respect of
:‘Administration of Justice’.”

' Mr. M Maswood Ahmad: Sir, the great trouble is that certain informa-
tion has been supplied to us by Government after the Budget debate, and
it was not possible for us to discuss that policy of Government at_the
time of the Budget debate. So I think I am entitled to ask questions
and criticise their attitude in regard to those items which have cropped
up affer the debate, and this is a case of t.hx?.t kind. This i what T find
on page 419 of the Standing Finance Committee’s report, Volume XIII,
No. 8:

“I i rted that the actual cost incurred by the Local Govern-
ment td:r‘i'ngmllgl-b;zw mlc.lepfm in the prosecution of cases relating to t}.l&l gd&mmu_d
tration of Central subjects was Rs. 6,1 13-3, viz., Rs. 577983, in ] . .nof
Re. 413.50 in 1932-33. The total amount payable for the two years inclusive
the annual contribution of Rs. 3,000, thus amounts to Rs. 12,192-133.
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1 do not understand how the total comes to Rs. 12,192 odd. After
-adding these sums of Rs. 6,192-13-3 and Rs. 8,000, the total comes to
only Rs. 9,000 odd, and not to 12,000 odd. I want an explanation of
this from my Honourable friend.

Mr. T Sloan (Government of India: Nominated Official): 8ir, I can
;answer the Honourable Member's question. The position is that in the
Budget annually there is a provision of Re. 8,000 for the services ol the
Law Ofticers of the Local Government of Assam. We also undertake to
pay the annual amount of fees and other charges incurred in the conduct
of cases connected with {Central Departments. The provision for that
amount is small and was greatly exceeded in the years 1931-32 and 1932-83
on account of certain important cases connected with the Posts and Tele-
graphs Department whick were prosecuted in the Lakhimpur, Sylhet and
Darrang districts of Assam. The actual expenditure in those cases was
Rs. 6,192. We had also to meet Rs. 8,000 each year for the services of
the Law Officers, the total thus came to Rs. 12,192. Of that amount,
- B8. 7,000 was adjusted in March, 1933, which leaves an amount of Rs. 5,000
to be adjusted in the present financial year. I think that explains the
Honourable Member's difficulty,

Mr. M. Maswood Ahmad: Then, this Rs. 8,000 is really Rs. 6,000?

Mr. T. Sloan: Yes, that is the sum paid each year, and for two vears
it comes to Rs. 6,000.

" Mr. Chairman (Sir Abdur Rahim): The question is:

‘“That a supplementary sam not exceeding Rs. 5,000 be granted to the Gover-
wor General in Council to defray the' charges which will come in ocourse of
payment during the year ending the 3lst day of March, 1934, in respect of
‘Administration of Justice’.”

The motion was adopted.

Porice.
The Honourable Sir George Schuster: 8ir, I heg to move:

“That a supplementary sum not exceeding Rs. 4,000 be granted to the Gower-
nor General in Council to defray the char, which will come in course of
P;‘ydlpet:t" during the year ending the 3lst day of March, 1834, in respect of

ice’.

Mr. M. Maswood Ahmad: I want to know whether this is an extra

4 py 8mount or an original demand. In all these demands, we find

" they sav that this is an extra portion of the cost, etc. But

here that word is not found. The note says that it is required to meet
the cost of police guards by the Punjab Government for guarding the
che_regal Lodge in Simla during the six winter months and for the peo-
ection of the press attached to the office of the Private Secretary to the
"Vwe.roy during the whole year. I want to know whether this is an extra
, ?01‘?0’!1 of some expenditure or a new demand. If it is extra cost, I have
‘wmothing to say, but if it is # new demand, then I have to say something.
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Mr, T. Bloan: Sir, the position is that the Government of the Punjab
were paying for the police guards at Viceregal Lodge in Simla, both while.
His Fxcellency was in residence’ and during the winter while His
Excelleney was not in residence, and also paying for the guards in the
Viceroy s press. It is a practice in the case of other Government build--
ings in Simla, which belong to the Central Government, that the Central
Government pay for their protection. The Government of the Punjab.
pointed out that when His Excelleney was not in residence in Simla, the
protection was really for Government buildings only and that the Central
Government should pay for it and that the same applied to the Viceroy's
press for the whole vear round. The Central Government accepted that
cla’m, and thev agreed to bear the cost of the protection during the winter
months of Viceregal I.odge and of the press for the whole vear. The
annual recurring cost is estimated at Rs. 12,000 per annum and this amount.
of Rs. 4,000 is required. to meet an excess in the present financial yesr.

*Mr. M. Maswood Ahmad: Was this amount paid in past yvears also
dqring the abscnce of His_ Excelleney ?

Mr. T. 8loan: The Punjab Government paid it previous to the present
financial year,

Mr. M. Maswood Ahmad: It is quite surprising that the press is main-
tained cven in the absence of His Excellency in Simla. 1f His Exceliency
is not in Simla, then, 1 think, there should not be such a large number
of police to watch these buildings: when, in past years, the Punjab Govern-
mént did not claim, why should they claim it this year? I think they
must Lear these charges, and 1 think this expenditure is not justified.

Mr. T. Sloan: Sir, I have already said all that is necessary to say.
The Punjab Government have a just claim; they have made the claim
and woe have admitted it: I do not think that there is anything more to-
Le said in the matter.

Mr. Chairman (Sir Abdur Rahim): The question is:

“That a supplementary sum not exceeding Rs. 4,000 be granted to the Gover-.
nor General in Council to defray the charges which will ocome in eourse of
payment during the vear ending the 3lst day of March, 1934, in respect of
‘Police’."" N

The motion was adopted.

PorTs AXP PILOTAGE.

The Honourable Sir George Schuster: Sir, I move:

“That a supplementary sum not exceeding Rs. 18,000 be granted to the Gover
nor General in Council to defray the charges which will come in course of"
payment during the year ending the 3lst day of March, 1934, in respect of
Ports and Pilotage’.”

Dr. Zisuddin Ahmad: Sir, in this case I would like as an exception to
support th® motion (Laughter) as it is for an educational purposc; and
that is why I speak. The Government of India now propose to open special
c¢lnsses for training mercantile engineers. (Interruption.) I know that this
is an important thing—this particular ship, in which they are going to
open these new classes, was very badly in need of repairs; and these
repairs were necessary and desirable for re-equipment of the ‘“‘Dufferin’’ for-
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this new purpose. We have not provided anything this year for-it, thoug
there is Eomething provided in the next year'’s Budget which ha's been
passed. Till now the ship has been preparing men for the officer’'s class
-only, and it is really one of the important achievements of _the Commerce
Department that they have made this provision for training mercantile
-engineers in India. Till now such training could be had only abroad. But
in future such training will be imparted in this oountry, and. therefore,
1 support this motion.

The Honourable Sir Jossph Bhore (Member for Commerce and Railways}:
Sir, I am much obliged to my Honourable friend for his support of this
mmotion.

Mr. Chairman (Sir Abdur Rahim): The question is:
“That a supplementary sum not exceeding Rs. 18,000 be granted to the Gover-

mor General in Council to defray the ohuEl which will come in course of
payment during the vear ending the 3lst day of March, 1934, in respect of
‘Ports and Pilotage'.”

The motion was adopted.

Survey or INDIA.

The Honourable Sir George Schuster: Sir, I move:

“That a supplementary sum not exceeding Rs. 1,77,000 be granted to the Gover-
wor General in Council to defray the which will come in course of

payment during the year ending the 3lst day of March, 1834, in respect of
‘Sarvey of India’.”

Dr. Ziauddin Ahmad: Sir, I regret that the Army Becretary is not here
:a8 1 wanted some information from him. This is required on account of
a change in the policy of the Military Department. This particular
Department was maintained by the Education Department and they
Tepaired the mathematical instruments for the Army Department and, as
a side issue, for other Departments as well. I should like to know
whether the Army Department have now made other arrangements for the
‘repair of their instruments, with the result that the income of this particular
Department has very much diminished and the tax-payer has really to pay
for the losses of this particular Department on account of this fact. I
would like to know whether this arrangement is only temporary or whether
it will be continued in future years and we will have to pay this deficit
year after year. If it is only for this year, then there is no serious
-objection. But if it is to continue, then I must oppose it on the ground
that there are more important things to be done, and I think it is unfair
that we should really maintain such a costly Department for which there
i8 no use whatsoever. It may be required in case of war, if unfortunately
it breaks out. Therefore, I would like to know what is the policy of the
Army Department. If they get their repairs done elsewhere, 1 sece no

reason why this thing should be continued and we go on paying for it year
after year. )

Mr. M. Maswood Ahmad: Sir, in this connection also T am sorry to say
that the Departments from which thc Army Department get benefit do not
get back anything. We have pointed out on several occasions that many
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other items of expenditure which really should be adjusted under the Army
Department are not put in the Army Department Budget, but on the civil
side—such as dairies, slaughter houses, and other things. 1 want to know
whether they are sending their mathematical instrumente now or not.
‘The main reason for deficit in this Department is that their mathematical
instruments are sent to another Department for carrying out the necessary
repairs. May I know from the Army Secretary whether these mathemati-
«cal instruments are repaired in their own workshops or they are sent to
.other Departments, and what is their policy in this matter, whether they
'want to continue’ the policy of sending their mathematical instruments to
other Departments only for this year, or what exactly is the position.

Mr. G. 8. Bajpai (Secretary, Department of Education, Health and
Lands): 8ir, I would like. with your permission, to answer the point that
has been raised by my friend, Dr. Ziauddin Ahmad, and by my friend,
Mr. Maswood Ahmad, on behalf of the Army Secretary, as he was not
present when the questions were raised, and I happen to be more familiar
with the case than he is.

The position, Sir, is, that the activities of the Mathematical Instruments
office have had to suffer as a result of retrenchment which affects not
only one department of the Government of India but_ also the Army
Department. I think it was the Honourable the Finance Member who
pointed out the other day that the Army Department had had to reduce
expenditure by something like ten crores of rupees, and it is only natural
that that reduction of expenditure should be reflected in all branches.
My information is that the Army now propose to make use of their own
arsensls and other facilities for the purpose of effecting thése repairs, and
I would invite the attention of my friends to the opinion of the Committee,
which is stated at page 520 of the proceedings of the Committee, Vol. XX,
No. 9, namely, that if neither work nor subsidy could be provided by the
Army Department, the very substantial fall in the recoveries should be
balanced by a corresponding reduction in expenditure. That is a point
which we are going to examine very carefully in consultation with our
Burveyor General, and I hope that next year we shall be in a position to
give a better acoount of ourselves.

Dr. Ziauddin Ahmad: Will the Honourable Member be pleased to say
whether he will be able to close down this Department altogether ?

Mr. G. 8. Bajpai: No, Sir; it will not be possible to close this Department
altogether, because it carries out repairs to instruments sent to it by the
Ariny Department, and it also does repairs for the Survey apparatus which
belongs to the Department itself.

Dr. Ziauddin Ahmad: May I know, Sir, when the Army Department
have made their own arrangements for getting their repairs done, why
should you not close down this Department altogether, why can’t the
mathématical instruments be sent to them for any repairs that may be
necessary ?

Mr. G. 8. Bajpai: I doubt very much whether it will be possible for us
to send our instruments to be repaired in half a dozen arsenals spread all
over India, and there is something to be said for centralised activity in the
Department by a staff which has been trained practically through decades.
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Mr. Ohairman (Sir Abdur Rahim): The question is:

*“That lemen sum not exceeding Rs. 1,77,000 be granted to the Gover-
nor Ge:xer:l ‘i‘;lppCounc:l“ym defray the u::iu "which will come in ocourse of
yment during the year ending the 3ist day of March, 1934, in respect of

‘Survey of India’."”
The motion was adopted.

METEOROLOGY.
The Honourable Sir George Schuster: Sir, I move:

““That a supplementary sum not exceeding Rs. 1,58,000 be granted to the Gover-
nor General in Council to defray the charges which will come in course of
payment during the year ending the 3lst day of March, 1934, in respect .of
‘Meteorology’.” .

'Dr. Ziauddin Ahmad: May I know, Sir, whether this particular demxnnd -
is of a temporary or permanent nature, and whether it will not be repested

next year.

The Honourable Sir Frank Noyce (Member for Industries and Labour):
Sir, the arrangement is obviously permunent. A new system of account-
ing has been brought into force in order to enable the cost of telegrams
> the Metearological Department to be definitely decided instead of being
merely estimated as it has been in the past. This new system was intro-
duced at the instance of the Standing Finance Committee, and obviously,
therefore, it will be permanent in the future.

Dr. Ziauddin Ahmad: Then, I think, I am entitled to object to this
particular item on the ground that this is of a permanent nafure as the
Eduecational Advisory Board. My friend, the Finance Member, opposed
it on the ground that the item was of 4 temporary nature, while this
inatter is of a permanen$ nature. I should like to point out in this con-
nection that the major portion of the expenditure lies in the appointment
of the Educational Commissioner. The special man has already been

orought out on & high salary . . . .

The Honourable 8ir Frank Noyce: May I rise to a poiut of order. 1
-hink my Honourable friend has entirely misunderstood the case. There
is no question of any edditional expenditure here. What this has got
to do with the additional expenditure involved in the appointment of an
“ducational Commissioner passes my comprehension. My friend soemns
to think that there is some permsanent sdditional expenditure. It is
merely a question of accounting. It is merely a question as to whick
Nepartment the cost of telegrams should be debited. In the past the
Meteorological Department apparently has been let off rather lightly.
Under the new system, it will pay for all the telegrams it actually sends.
nd the Posts and Telegraphs Department will, therefore, get the benefit.
There is no new expenditure of any kind whatsoever. It is merely a matter
f adjustment between one pocket of Government and another.

 Mr. M. Maswood Ahmad: I agree with my friend when he says that
“his is merely a matier of adjustment between one Department of Gov-
~rnment -and another With regard to the weather reports that:. are pub-
lished, I should like to suggest to my Honourable friend, Mr. Bajpai, that
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they should be published in the Ctazette and in the press .in ordinary plain
language, so that they eould be understood even by ordinary people. I¢
is very difficult to understand the weather reports as they are published
now. They say that the humidity at such and such a place is so much,
and 8o on. They are published in techmical lgnguage in the Gazette and
other papers, and it is very difficult for ordinary people to understand
them. Therefore, I would suggest that weather reports should be published
in plain language, so that they could be understood by ordinary people.
There is no use of publishing them in scientific language if they cannot
he understood by ordinary folk. They must lay the information relating
to the weather conditions in such a manner as could be understond easily

by ordinary pecple.

Mr. 8. O. Mitra: 8ir, I am not eatisfied with the explanstion that
inter-departmental accounts need not be accurate In this Parhcular case,
T find in the proceedings of the Standing Finance Committee:

“Under the system of accounting in force in the Posts and Telegraphs Depart-
ment prior to the 1st April, 1933, telegram charges were determined aot on  the
basis of actual cost of telegrams issued during a particular period but with refer-
ence to the ratio of weath.r telegraphic traffic to the total telegraphic traffic in India.
This ratio, in turn, was determined not by the actual count of telegrams im the
year to which the expenditure related but with reference to certain periodical sample
counts taken in the vear preceding that to which telegram charges were debitable.”

This is not the o:e case where we have reason to complain. Why
should you proceed on whimsical ratios, and particularly in this case it
is found out that the ratio is totally false and the accounts are very much
artificial. In connection with the Telegraph Department too, we have
hud occasion to refer to this kind of manipulation of accounts, and this is
a specific case which demonstrates how the accounts in the Postal Department
are all fictitious and cooked up. That is the resson why on a similar
case we pressed the view that, instead of putting these theoretical ratios
on assumed figures, an actual account should be made, so that the accounte
in this Department may not be unreal. I am glad to find now that they
have come to actualities in this particular case, and that, in future, instead
of depending upon these assumed ratios, they will keep an account of the
actual expenditure. T do not oppose this demand, beeuase they have come
toﬁtheir senser and now they will keep real accounts and not the so-called
ratios.

_ The Honourahle Sir Frank Noyce: I am grateful to my Honourable
friend, Mr. Mitra, for his support. As regards his gereral criticism, I
ha.ve nothing to add to what I said during the discussions on the Finance
Bill, namely, that we are doing our best to bring about a satisfactory
system of allocation of revenue and expenditure in the Posts and Tele-
graphs Department. The House will see that we have very willingly
accepted the recommendation of the Standing Fimance Committee on this
matte_r, a‘nd if the Public Accounts Committee, before whom the general
question is being put in the near future, has any suggestions to make, I
have very little doubt that we shall take them into the most careful con-
sideration and follow them if it is at all feasible to do so. I am afraid
I cannot offer Mr. Maswood 'Ahmad much consolation. I shall, however,
be glad to present him with a ¢opy of 'a small book on Meteorology, which
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will enable him to understand the scientific terms which are used in our
weather reports and which are not really so formidable after all.

Mr. Ohairman (Sir Abdur Rshim): The question is:

«That a supplementary sum not exceeding Rs. 1,58,000 be granted to the Gover
nor Gene:al ixl:p Counciliy to defray the c which will come-in course of
payment during the year ending the 3lst day of March, 1034, in respect of
‘Meteorology’.”

The motion was adopted.

» GE0OLOGICAL SURVBEY.
The Honourable Sir George Schuster: Sir, I move:

“That a supplemen sum not exoeeding Rs. 5,000 be granted to the Gover-
nor G:nerd ilr p]Countc?lry to defray the dln}u which will come in course of
payment during the year ending the 3lst day of March, 1934, in respect of

s

‘Geological Survey’.

The motion was adopted.

[At this stage, Mr. President (The Honourable Sir Shanmukham Chetty)
resumed the Chair.]

EDUOCATION.
The Honourable Sir George Schuster: Sir, I move:

“That a supplementary sum not exceeding Rs. 18,000 be granted to the Gover-
nor General in Council to defray the durso which will come in course of
payment during the year ending the 3lst day of March, 1934, in respect of
‘Education’.”

Mr. Bhuput Sing (Bihar and Orissa: Landholders). I wish to say a
few words on this motion. Government must come forward to help Indian
Universities in times of difficulty, but I find that the amount is only
Rs. 18,000 of which Rs. 15,000 is to be given to the Aligarh University.
It is only proper that when the Universities are not finding sufficient
money, owing to unforeseen circumstances, to balance their Budgets, they
should be helped. May I ask the Government whether they have helped
other Universities which are running under a deficit and are unable to
meet their expenditure. It is only meet and proper that the Government
should not make any distinction between University and University. When
the Government come forward to help one University, they ought to do
the same in respect of the other Universities which are running under a
deficit. In this connection, may I ask the Government whether they are
aware that the Benares Hindu University is also running under a deficit
for several years, and what they have done to help that institution finan-
cially? I hope that the Government of India will kindly come forward
to help that University also. '

Dr. Zianddin Ahmad: T should like also to add a word. When they
restored the partial grant to the Aligarh University, it is just and equitable
that we should slso restore the partial grant to the Benares Hindu Uni-
versity. T have been in the local Council for many years, and the Aligarh
and Benares Universities were always considered in the same category.
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Whatever grant was given to one University was given to the other Uni-
versity also, and no distinction was made by the U. P. Government as
regards the grant to these two Universities. Therefore, I suggest that we
should give a similar grant to thg Benares University, because I know
that their difficulties are also very great, and every one is practically in
the same boat on account of financial stringency. Therefore, we would
have very much appreciated on this side of the House had the Govern-

ment seen their way to give relief to the Benares Hindu University as
well.

Mr. M. Maswood Ahmad: In this connection I should be glad to hear
that if any amount has been deducted from the grant to the Benares Uni-
versity, it should be restored to them. But I want to inform my Honourable
friend, Dr. Ziauddin, that the amount that has been deducted from the Ali-
garh University is not going to be restored to the Aligarh University. My
Honourable friend has not seen the report of the Standing Finance Com-
mittee or he has forgotten the memorandum. In the memorandum he will
find that Rs. three lakhs was used to be given to the Aligarh University,
and a ten per cent cut was made in that with the result that Rs. 30,000
were deducted, and out of that amount an ad hoc amount of Rs. 15,000 has
been proposed to be given to this University. And even that amount is not
proposed to be given to that University next year as well. My Honourable
friend has misunderstood the case, and I hope that he now realises the true
statc of affairs, as well as my Honourable friend, Mr. Bhuput Sing.

Mr. G. 8. Bajpai: I do not really know that any elaborate explanation
is necessary from me after what my Honourable friend, Mr. Maswood
Ahmad, has said. The Government of India undoubtedly look upon it as
their duty to treat the Benares and Aligarh Universities alike, and, as
Mr. Maswood Ahmad explained, when we introduced the ten per cent cut
as regards salaries, there was a similar ten per cent cut in regard to grants
in aid to these Universities. When there was a reduction from ten per cent
to five per cent, there was no reduction in the grants in aid to boih tke
bodies. But the point as regards Aligarh is that they were in a very critical
situation financially. They had a retrenchment committee to go into their
expenditure and they had actually effected reductions to an amount which
is expected to be as much as Rs. 1,40,000 out of a budget of Rs. 9,00,000 in
the course of the next 2 or 3 years. We felt that in order to enable them
to tide over their difficulty we would be justified in making an exception
and giving Rs. 15,000. There is no question of any disparity of treatment
between the two Universities so far as grants in aid are concerned.

Diwan Bahadur A. Ramaswami Mudaliar (Madras City: Non-Muham-
madan Urban): Is there no deficit in the Budget of the Benares University ?

Mr. G. 8. Bajpai: There is s deficit, but I think the conditions of the
two Universities are somewhat different.

Mr. President (The Honourable Sir Shanmukham Chetty): The question

18:
y

‘“That a supplementary sum not exceeding Ra. 18,000 be granted to the Gover-

nor General i:l:plCouncil to defray the l:il‘;rgu which will come in course of

pElgment during the year ending the 3lst day of March, 1834, in respect’ of
‘Education’.”

The motion was adopted.
3
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AGRICULTURE,

The Honourable Sir George Schuster: Sir, I move:

“That s supplementary sum not exceeding Rs. 28,000 be granted to the Gover-
nor General in Council to defray the charges which will come in course of
payment during the year ending the 3lst day of March, 1934, in respect of
‘Agriculture’.”’

Mr. M. Maswood Ahmad: I wunt to quote a passage from the memo-
randum which has been given in the Standing Finance Committee’s report
in connection with this demand. It is to be found on page 371 of the report:

“The estimate of expenditure for fumigation of American cotton during the
carrent year was framed onm the basis of a probable minimum import of 40,000
bales and a maximum import of 50,000 bales. The actual import during the first
seven months of the year have, however, amounted to 47,524 bales and the anti-
cipated arrivals during the last five months are estimated at 10,500 bales making
a total of 58,088 bales for the whole year.”

This paragraph gives the information that cotton is imported in large
quantity from America and the import has increased this year. I want to
draw the attention of the Government that they must watch this question
very carefully. Foreign countries are sending their raw cotton in large
quantities to this country. Whatever might have been expected in the
beginning of the year, the result is that a very large quantity of cotton has
been imported into this country and 99 per cent is used in the mills which
prepare cloth. Instead of decreasing the use of foreign cotton, the mills
are using more and more foreign cotton nowadays. Government must watch
it very carefully. This is the only suggsstion which I have to make now.

Mr. @. 8. Bajpal: I wish to explain to iny Honourable friend that fumi-
gation is not intended as a protective measure for the purpose of promoting
or increasing the consumption of Indian cotton. It is really intended as a
protection against the boll weevil. Now, the question which my friend has
raised, namely, as to whether the Indian mills should use more Indian
cotton does not directly arise out of this.

Mr. M. Maswood Ahmad: More cotton is imported into India.

Mr. G. 8. Bajpai: There, again, if my friend had waited, I would have
informed him that every year the estimate that we make of imports is to a
certain extent falsified, because the importation of cotton into this country
depends upon the requirements of the mills, which varies from year to year.

. Mr. President (The Honourable 8ir 8hanmukham Chetty): The question
is:

“That a supplementary sum not exceeding Rs, 28,000 be granted to the Gover
nor Generdnl in g:)unci] to dfldnt’h themch;r :'hich will come in course o;
payment arnmn; [.] 6AT MA’C

*Agriculture’.” g year endmg the Jlat day » 1834, fin respect o

The motion was adopted.
IMPERIAL COUNCIL OF AGRICULTURAL RESEARCH DEPARTMENT.

The Honourable Sir George Schuster: Sir, I beg to move:

“That a_ supplementary som not exceeding Rs, 4,968,000 be ted to the Gover-

t;r Gcmr;lm in (i;uncil to d‘;_fny &fzﬁ““ which will g::m in ocourse off
ymeni e on M i

Tmperia] Council of Agricaltaral Hossarch Department’ o o 1 TBect ?

Raja Bahadur @. Krishnamacharlar (Tanjore cum Trichinopoly: Non-

- : : opoly: Non

Mubammadan Rural): I congratuiate the Government on their increased
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activity in connection with the lmperial Council of Agricultural Research.
My complaint is this. 1t is said here that the resources at the disposal of the
lmperial Council of Agricultural Research are not sufficient to meet the
cost of ull the schemes which have been sanctioned by the governing body.
Some timne ago, when this question arose, I hud asked' that the details
should be given to this House as to the schemes that have been sanctioned
and as to the way in which these schemes are being worked. '1 was promised
that information would be given to the House, but no such information has
been given so far. Bo 1 am, therefore, glad that something is being done
in this Lmperial Council of Agricultural Research. We should be more happy
if we knew exactly what they are doing, because, Sir, on some occasions
they do things which are not particularly useful to the country. No doubt,
as & research, 1 submit, it is all right, but I should have thought that in
wmatters of this sort, those which are very urgently required should be given
the first choice and they ahould be dealt with in the order of their import-
ance. I wanted information as to whether that is the way in which they
bave been doing their work but unfortunately no such information was
given. 8o I am glad that at least something is being done and something is
being allotted to the Imperial Council of Agriculiural Research in which my
friend, Sir T. Vijayaraghavachari, and his staff do a good deal of useful work.

Lala Hari Raj Swarup (United Provinces: Landholders): 1 give my
wholeheurted support to this grant for the Imperial Council of Agricultural
Leseurch. My complaint against the Government is that they have nct
shown as much sympathy towards the Imperial Council as they should
bave done, and the ectivities of the Imperial Council have always suffered
for want of funds. I have been associated with the Imperial Council of
Agricultural Research for the last three or four years, and I can say from
my experience that this Council has done much in carrying out researches
for agriculture and other subjects allied with agriculture, and all these things
should go to improve the condition of the cultivators. '

Some time back, when the Sugar Protection Bill was before the House,
the Govermment Members in the Select Committee as well g8 in the House
geve an assurance that they would place ten lakhs a year at the disposal
of the Imperial Council to carry out researches in sugar cane, etc., but,
since the passing of that Protection Bill, for one reason cr another very
sinall sums have been placed at the disposal of the Imperial Council, with
the result that the activities of the rescarch on sugar cane, which was one
of the main recoinmeundations of the Tariff Board, have been greatly curtailed
and it has resulted in great disadvantage to the grower. On the top of that,
the Government have proposed an excise duty on sugar, and I will deal with
this later on when the Bill comes up for discussion. In his Budget speech,
the Honourable the Finance Member said that he would earmark seven
lakhs of rupees for co-operative societies, etc. @I was anxiously going
through this Bill, and I could not find a8 word about it there. We now ask
that he would be pleased to earmark a certain amount of money out of the
excise for the improvement of agriculture and place it at the disposal of the
Impenal Council of Agricultural Research. This shows that while the
Government Members here talk so much about helping the agriculturists
and the grower, they are only empty words and empty sympathies which
are not followed by any financial help. I, therefore, urge upon the Govern-
ment to place larger funds at the disposal of the Agricultural Research
Department in order to enable them to continue their activities.
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Mr. B. V. Jadhav (Bombay Central Division: Non-Muhammadan
Rural). 1 wish to say that for uhe first two years of its existence, 1 wus
ltimately connected with the lmperial Council of Agricultural Research,
and I have been watching its progress since then. In reply to what the
Ruja Bahadur has said, 1 have to say that information has been placed in
our hands. My information shows that Rs, 22,48,800 were sanctioned for
research on sugar, out of which Rs. 9,25,962 have been spent and
Rs. 13,22,638 are yet tuv be spent. Then, there are also otber schemes
undertaken and the statement provides for all of them. It also shows that
a large number of schemes have been sanctioned by the Council and they
are held up for want of funds. This new grant of four lakhs odd is a very
welcome grant, and I support it.

-Mr. Muhammad Ashar Ali (Lucknow and Fyzabad Divisions: Muhain-
madan Rural): Sir, from Volums No. 8 of the Standing Finance Cowm-
mittee’s report, the House will tind that the Agricultural Kesearch Council
has started a scheme for the improvement of the marketing of agricultural
produce. Sir, in that Council there are Directors of the Departments of
Agriculture from all the Provinces; there are representatives and experts
too from each Province to a certain extent on agriculture and other allied
subjects. The recommendations that come to the Agricultural Council of
Research from all the Local Governments and lndian States are well
examined after sifting all the material uad all the demands which are being
sent to them either by the public or by the Departments themselves. Sir,
under this grant, you will find that it is stated here:

“The scheme for the employment of an officer for the marketing of agricultural
produce has been approved by the Economic S8ub-Committee of the Viceroy's Executive
Council. It has also been decided the Government of India that the scheme
shonld be worked by the Council and financed through the research funds.”

Sir, every day we find in this House and from every side that some sort
of demand is made to ameliorate the condition of the agricuiturist, and the
chief complaint in this House is that nothing is being done for the marketing
of the produce of the agriculturist. Now, it is in that connection that this
grant has been made by the Executive Council of the Government, and this
money will be kept in the hands of the Agricultural Research Council. Thus
the House ought to be satisfied that every attempt will be made by the
above Council that this marketing business is started and the schemse is
worked on financial and safe lines.

Mr. Gaya Prasad 8ingh: Sir, in spite of the remarks of my Honour-
able friend, Mr. Jadhav, I have not been able to understand the details
of the scheme which has been sanctioned by the Governing Body, nor the
details of the scheme for the improvement of the marketing of the agri-
cultural produce, My Honourable friend, Mr, Jadhav, read out some
figures. I do not know where he got them from, but, so far as I remember,
we have not been supplied with them. However, the figures themselves
do not explain the scheme for which this money is required. I only wanted
to know one thing from Government, namely, whether it is intended to
transfer elsewhere the activities of the Pusa Research Institute from my
Province or not. . I understand there was some project in view for trans-
ferring the activities of the Pusa Institute . . . . .
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Mr. G. 8. Bajpal: On a point of order, Sir. I think the question of
the Pusa Research Institute is strictly not relevant to the point we are
discussing now.

Mr. Gaya Prasad 8ingh: I wanted to kncw whether before this Council
of Agricultural Research the activities of the Pusa Research Institute come
up or not.

Mr. G. 8. Bajpal: No, Sir. The Pusa Research Institute hss its own
separate Budget.

Mr. Gaya Prasad Singh: I am glad to know that. 8o far as this scheme
is concerned, I hope my Honourable friend, Mr, Bajpai, will explain the
details of the scheme which has been sanctioned by the Governing Body
and the scheme for the employment of the officer—and by the way, who
is that officer’—in conpeclion with the improvement of the marketing of
agricultural produce. :

Sirdar Harbans Singh Brar (East Punjab: Sikh): Mr. President, my
friend, Mr. Hari Raj Swarup, drew attention to the fact that the Govern-
ment have been starving the Imperial Council of Agricultural Reserach,
and he referred to the proceedings of the Select Committea on the Sucar
Protection Bill, of which you perhaps were the Chairman. If T remember
aright, all of us were very anxious to prcvide as much funds for the Council
of Agricultural Research as was possible, and to strengther our hands in
forcing the Government to provide larger funds for this purpose, we
requested the Vice-Chairman of this Ccuncil to be vresent at ou- meeting
and we put the straight question if he could spend a grant of five lakhs
of rupees per annum. if we allotted that to him, and we were tol1 that he
was unable to spend the money alreadyv allotted to him for the schemes
then on hand. In these circumstances, T do not think there was anv
ground for saying that the Government. did not provide the funda which
were required for the Council of Agricutiural Research.

Lala Hari Raj SBwarup: I think the Chainaan never said that he could
not spend the money?

Sirdar Harbans Singh Brar: We put to him the straightforward ques-
tion whether five lakhs a year could be spent on research for sugar. and the
answer was that the schemes in contemplation were not large enough to
enable him to spend such a large amount as five lakhs & year. That is a
fact which he will surely not deny if a reference is made to the Vice-Chair-
man and that will satisfy my Honourable friend; but, of course, be that as
it may, we certainly do insist that larger and larger furds should be placed
at the disposal of the Council of Agricultural Reserach if a satisfactory
scheme can be evolved and placed before Government for research in direc-
tions which will lead to a better kind of crops and to the improvement of
the condition of the agriculturist.

v
Mr. 8. 0. Mitra: Sir, any proposal from the Agricultural Department will
have support from this side of the House. But as I read the repert of the
Standing Finance Committee (page 485). I find that that Committee itself
has made a peculiar recommendation, namely, that all these grants should
come up in the shape of supplementary grants. I think some membe: for
the Standing Finance Committee should have explained why, going out of
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its way, they said that the grants for this Agricultural Research Institute
should bs in the shape of supplementary grants alone. I read this from
the report at page 485:

“As the Btanding Finance Committee is aware, the snnual research graat of
five lakhs of the Council under Demand No., 60 was suspended for the year 1832-33

on account of financial stringency but subsequently on the recommendation of the
Standing Finance Commiitee the Legislative Assembly voted a supplementary grant

of five lakhs during that year. The iateation then was that umtil the finamcial con-
dition of the Government of India improved so as to ensure the restoration of the
normal provision of five lakhs, the Legislative Assembly should if pouihlo be
approached towards the end of every year with the approval of the Standing Finance
Committee for a supplementary grant sid that there should be no provision in the
budget for the normal graat.” .

Sir, I cannot understand why this particular Departmen! which is con-
sidered to be the most beneficial for the general mass of th. peopie, alone
should have provision made for it by means of a supplementary grant? I
ask, why not for every other item in the Budget put as supplementary
grants in a similar way? Why is this Department singled out? TJs it
because it has a beneficial side that there should be special provision that
this grant alone should come up merely in the shape of 1 supplementary
erant and there should be no provision in the original Budget for this?
Then. reading further on, T find this:

‘It may be added that the scheme for the employment of an officer for the market-
ing of agricultural produce has been approved by the Economic S8ub-Committee of the
Viceroy’s Executive Council.”

Sir, I understand—here I speak subject to correction—that a European
officer will be appointed from England—perhaps that will solve their un-
employment to a certain extent—to look after this marketing of the agri-
cultural produce of Indiang here. Sir, during the Army !3udget dehates,
we found that even our Indian horses required only European vcterinary
surgeons and not Indians. Thus, in these small matters, everywhere we
find that Indians are considered unfit for discharging the duties of such
simple work, while one should think thev should be exceptionally fit for
such duties knowing as they do their own Indian conditions and kuowing as
they do evervthing about their own Indian produce, whether it is likely to
renle an Indian market or not. So we shall Ye glad if we are further en-
lightened on this point. Who is the person who is going to te appointed in
this Lehalf, and what is his special interest in the agriculture of India?
Now, with regard to the point that my Honourable friend, Mr. Hari Raj
Swarup, made, T think he is not correct. I attended one of these Com-
mittees, and my friend. Sirdar Harbans Singh, is perfectly right that the
Vice-President of the Agricultural Research Institute was asked whether
he could give well prepared schemes for the sanction of the gran! of five
lakhs of rupees. The Committee was very much anxious to help him with
any additional amount that he wanted, and thev publicly admitted that
thev had no scheme ready for which thev could ask the Committee or the
Government through them for any additional grant.

lals Wari Raj Swarup: But did he not add a paragraph to ths report?

Mr, 8 O. Mitra: He might have added anythino to the report six
rnonths afterwards. But it is a fact that we asked h'm rspeatedly
whether be could give us completed icheme, and the Commitiee was
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anxious  give a .grant of ten lakhs if it was deemed necessary. It was
~anly at. his_instance that & grant of five lakhs of rupees was given. 8ir, 1
do not oppose this motion, but I would like 1o have the information op the
points 1 have mentioned.

. Mr. M. Maswood Ahmad: Sir, I wish to make only two observations in
thig' connection. The first point is that a Marketing Board is going to be
‘constituted and some amount will be spent on it. I want to suggest that
this Board should not restrict its activities only to wheat, but that it should
interest itself in rice also and should find out markets for the rice from
‘Madras, Bengal and Bihar.

. The second point is that on research work they want to spend about four
lakhs of rupees. At present it is very difficult for the poor agriculturists o
know what kind of crop will be suitable for them and on what erop will
they be able to earn some money. 8o, this Committee should investigate
these things and prepare a chart every year showing the cost of producing
different grains and what will be the real return to the agriculturist aftes
deducting all the amount that he will have to spend for producing that crop.

The last observation which I want to make is this. 1 am very rony thet
When the Budget discussion was going on, the Depfrtment of Azriculture
wus not allowed to open its mouth i1n reply to so many points which wers
raised on that occasion. All the importent Departments of the Government
of ‘India, like the Home Department, ind other Departments took purt in
the debate and replied to our points, but the Agriculture Department was
not allowed even to open their lips and to ssy something on the points
which w-re raised. My Honourable friend may say that the Foreign
Departmment also did not open its mouth. But thuat is a secret Department
and the Department of my Honourable friend. Mr. Bajpai, is not a secret
one, and, therefore, that argument will not hold water. I do not kmow.
whether my Honourable friend himself did not like to reply or my Honour-
ablg friend. Sir George Schuster, did not allow him to speak. Whoever
may be responsible. for that, we have got a great grievance about this tha$
we did not get any reply and we do not know the policy of the Goverument
in conncction with agriculture on which 79 per cent of this country live,

Mr. G. 8. Bajpai: Sir. I think I would be justified in saying that
there is not only general, but overwhelming support for the Imperial Couneil.
of Agricultural Research. I am sure that the Council will be greatly
gratified to read the discussion that has taken place today.. My remarks
will be limited to a few points which have heen raised by Honourable
Menibers here and there, and I need not gpecify, their names.

The first is as regards the lack of information about the activities of
the Council. Sir, the Council issues a report annually and
. copies of that are available.in the Library of the House. They..
give in clear conspectus what the Council is doing and I would suggest to
Honourabje’ Members who are interested in its activities that thev might,
when they have a Tittle leisure, turn over the pages of those reports.

'" The finanecial position was also alluded to and Mr. Jadhav read out from
& statement which hes been circulated to the members of the Standing
Finanoe Committee. " Tf Honourable Memibers -heré are interested in Hiaving
that statement also, I shall undertake’ to place » few copies of it in the-
Library of the House, so that thev may be able to appreciate without

Sra.
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much effort what amount the Council has already allotted for research
‘schemes and what amount it would welcoms in order to complete the work
that it a8 doing.

Then, Sir, my Honourable friend, Mr. Gaya Prasad Singh, wanted to
know whethar there was any talk of transferring Pusa from Bihar to some
other place. 1 would tell him that Government have certainly taken no
such deeision and that the future of Pusa naturally depends upon the report
of the engincers as to what it will cost to reconstruct it.

Then, my Honourable friend, Mr. Mitra, asked for certain informatim
in regard to the activities of the marketing ofticer. Well, Sir, if he will
permit me to point out to him, the position is that marketing is a highly
specialised subject. It involves technical and practical experience which
is not to be acquired in the class room and the intention is not that there
bhould be a permanent appointment made in this country of somebody
imported frcm outside, but that we should have temporarily in our midst
an expert who will be ablé to give the requisite training to our own people
so that thev can carry on the work when he has finished his task of training
them.

" Mr 8. O. Mitra:e For how many months is this officer going to be
appointed ?

- Mr. Gaya Prasad Singh: What is the name of this officer and his
qualifications ?

Mr, G. S Bajpai: If my Honourable friend had carefully studied the
proceedings of the Standing Finance Committee, he would have found
that the idea is to work this provisional scheme for a period of three years
only. and there is no question of any permanent arrangement being made.
But I can essure my Honourable friend that in this case. as in every cas:
of technical appointments with which Government are concerned, there is
absolutely no question of denving to Indians suitable opportunities for doing
the work. The policy of the Department, for which I have the honour
to speak, is that, other things being equal. we shall employ an Indian to
do the work that we want done. and it is only because at the present
moment, as I have said, the requisite technical experience is not available
in this country, that we have decided to import an officer and to import
him temporsrily for the purpose of giving the requisite lead.

Mr. Gaya Prasad Singh: But you do not make other things equal.

Mr. @. 8. Bajpai: T do not know what my Honourable friend is drivins
at. t

' Mr. Gaya Prasad Singh: What I mean to say is that an equal oppor-
tunity is not given to Indians to be trained.

Mr. G. 8. Bajpai: I am afreid that my Honourable friend has com-
pletcly missed the point. I ssid a little while ago that it was mot &
question of passing examinations. Marketing is a very technical process.
for which you :vhant practical experience. How are we to get that practical
experience in this country? Although the Royal Commission on icul-
ture reported more than four years ago, no Local Government wa
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taken the initiative in order to make experiments with marketing. We
are now trying to do what we can. That is to say, we are trying to give
the necessury stimulus w0 the provinces to proceed with this, and I have
no doubt that, as a result of this initiative we shall be able to train Indians
for this work and to find employment for them.

Then, Sis, my Honourable friend, Mr. Maswood Ahmad, wanted to
know whether anything was feasible in regard to estimating the cost of
production. 1 would ask him to read the report of the Council, and he
will find thay in regard to two important crops, namely, sugarcane and
cotton, experimental work in that direction is being already done. But
Honourable Members, who wish to make suggestions to the Imperial
Council of Agricultural Reseerch, will have an opportunity of doing so at
the next meeting. They can meet the Vice-Chairman and the experts at
the specially convened meeting which I understand will take place on the
11th or 12th April, and I can give evervbody the assurance that any sug-
gestion they might wish to make will be most carefully considered.

Mr. President (The Honourable Sir Shanmukham Chetty): The ques-
tion is:

“That a supplementary sum not exceeding Rs 4,88,000 be granted to the Gover-
nor General in Council to defray the charges which will come in course of

payment during the year ending the 3lst day of March. 1934. in respect of
‘Imperial Council of icultural Research Department’.’

The motion was adopted.
EMIGRATION—EXTERNAL.

The Honourable 8ir George Schuster: Sir, I beg to move:

*That a supplementary sum not exceeding Rs. 9,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment
gnrinrﬁbe year ending the 3lst day of March. 1934. in respect of ‘Emigration—

xternal'."” '

The motion was adopted.

Mr, 8. 0. Mitra: May I suggest to you, Sir, that for the proper discharge
of our duty to this House, the House should adjourn now. Even yesterday
we sat till 2 in the morning and, in consideration of this also, I suggest
thut the House should adjourn now.

The Honourable Sir Brojendra Mitter (Leader of the House): I have
no objection.

The Assembly then adjourned till Eleven of the Clock on Thursday, the
20th March, 1984.
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